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CHHATTISGARH ACT -
(No:21of 2008) -

THE AYUSH AND HEALTH SCIENCES UNIVERSITY OF CHHATTISGARH ACT 2008

Anh'

- Act o

to. cstabllsh and mcorporato a 1eachmg, rcsearch ‘and afﬁllatmg unwersuy for the purpc
: ensurmg efficient "and systermatic educatlon? ‘training, research and- development. of }

sciences - incliding ‘Modern® System: of Medicine; Ayurved, Yoga .and Naluropalhy, L
Siddha Homoeopathy, Denttstry, Pharmacy, Physrothorapv Nursmg, Publlc Health. ‘

2, -

Be it enat‘.wd by tho Chhamsgarh Legislature in tho Flﬁy Nlnlh Year of tho Réput
Indza as follows, - f- U _ . o : _

- 1. (1) T'hls Act may bf: c.allcd the AYUSH and Hcalth Screnocs Unwersn)
" of! Chhattjsgarh Act, 2008 - -

(2) It extends o, thc; whole of the: Statc of Chhalllsgarh

(3) " Hshall: como ino force on such ddteas the Stalc?&‘ovcmmenl :

 may appomt by Nottf catlon in the Ofﬁc:al Gazottc

.\_

ln this Act, ﬂnlcss the pontcht oﬂlcmwscmqu:res .

(a) “Aﬁ'lllated 1nst|tut1o > means an ‘Il"ISl'.ltl.lthll afﬁhalcd under-

. Sccttonﬁ Or35;

() “Approvcd mstltunon mmns an ms[dut:on approv,ed under _

~ Section 6 or 38

| - (o) “Authonty" me.ans an. aufhonty of tho umvcrs1ty spcctf od

" in-Section l8

—(d): "AYUSH.” means, fhoAshlang Ayurvod systcm of‘ medlcme ST
Yoga and. Naturopathy, Unanl Slddha and H’ornoeopashy-
" Systenis, . whetlier supplerncntod ‘or_fiol by ‘such ‘modem.
~advances, as are consrstcnt with-the’ fundamontal prmclples L
- -of Jadian System of Medicine and 2% ihc unwersuy may -

f'rom 'tlmc to lzme detemlme

: _ﬁ(c) “Board of Managcmmt“ rncanS .1hc Board qu:lt‘ cd LI o

Council Acz 1970 (NoA&“oﬂWD),

(). “Central” -Coupcil" of" Homéeopalhy’; riieans ; thc, oounc:l N
consulutcd uhder Section 3 af the: Hommopathy Central _

" Council Act,|973 (NoS9.0F1973) . - . .
- {h) “Chancellor" eans the Charicellor of the: unwersﬁy, L
_(l) “College” -means arrmstrﬁlﬁon admmed 1o the privileges. of

the university by or. under the provisions. of this Act and -

. includes 2 Univérsity college;

.G). “Dental Touncil of India” means the Couingil oonsmulcd '

pnder Section 3 of the Deéntists Act, 1948 (No 16 of 1948);

o y—————

Short tit!o‘
exten{' aﬁd

o -'mmmencen
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(k) Dean means the Dean of a Pacully ora (ﬂllch
U meloyec means any person appointed by the university
and includes teachefs.and other staff of the university;
" (m)F acult» means the faculty of Modern System of Medicine,
. Ayurved, Youa and Natyiropathy, . Unani,  Siddha,
. " Hormoedpathy,. Dentistry. Phar'mncy, Physrmhcrap),
' Nursing: Piblic Health orany: other rclalcd I"acum' uf study
established by the Umversrty TR _
- (i) “Finance Comm:ttee“ meais  the' Fmancb and Au.,oums L
Commitice of .lhe unwer::lty constilutcd under-
 -sub-section(3) of Section 27, AT
i . A (1 ‘Governoi™ mcans ihe (_xovernof oF thc S ale of ~
o N - Chhattisgarh: -~ - a Wl
B R () “Health sclcnces” mwns fhe Modem Systc:m of Medrune
' - A}*urvcd " Yoga--‘ and Na’iuropaihy, Unani Qlddha
Homoeopaﬂly, ¢ Dentisiry, 7 Phariiacy, Physm:herapy ‘
" Nursing, Public: Hedlthand relatedacultics of stidy; . - -
{%) “Hostel?, fm:ans a umt of> rcsuicnce for sludems mamlamed -
~ by ih¢’ LIl'Ii‘-’Cl‘Sit)’ -or aﬁ" hated “cotlese:or: a’ r'ecoumzed or :
2 : approvcd mstltuuon ' o R,
R () vInstitution”. eans’ an_pdug:ationa|-.mst|tuuon cnaaged st e Ce
- imparting mstructlon, teaching and:irajsiing, tesearch'and.”. *° .0 - Lot R
deveiopmem it the; field- of -Healtli’ sc:cnccs not be:ng a e
) .col]egc mamfamed by thequersny et T ) ] :
' S (s)Indian Nursing -Council® ‘measis’ thc Councﬂ consutmed- S S T
oo+ -7 under-Section 3 of the lndlan Nursmg Councxl Act,v I-947 - R
B (No. 48.f1947) T
I G (1) “Imparting - mstructmn” méans - tcachmg and lramlng o , -
~A&° ¢+ . - ~ilundertaking Tesearch and 'development. or dischiarging such* 7. - - Lo TR
x e othcrresﬁonsrbshnmwhxch fhe umiversity may specifys: = ' S
- A TR T () “Miedical COuBEIloF:Indid® ‘means-the. Colificit’ constituted
C . -7 under Sectioﬁﬂ of‘thc lnﬂlan Meﬂlcal Councli Act, 1956 -
T Ny R {No 102 0f1956) T 3 LTENE
g '(v) “Modern System of Medlcme mcans Allopathy Systcm of L
i SO MedlcmcandAlhcd Scter;ce.s., St T o
A () “Qther. Backwamd Cl'asses" mcaﬁs b Other “Bacl\Ward

Ciassts spec!f' 3ed: byﬂ';c?Siatc Gb\?dﬂﬂ'l’iﬁﬂ(‘ wde ANOifie cation .-

27w ka4 o =S R .

, Dmn oT‘a’CﬁITege, . LS ) : Pl

(v) “Recopgnized: mstlmtxon” means an msmunon .c.x:n'mztd v
urider Section ¥ or 7R

(2} “Secheduled: Castgs” means:the, Scheduled Caqre~ spec rﬁed
in relation to-the State of. Chhamsj_:arh under A"u he 241 of .
the (.Oﬂsf.ll‘lﬂlon of'1ndla . : .

i
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taa) bchodulod Tribes™ means thc Sohodulod Inbes ‘«‘.[}bCIled in
relation to thie State of Chﬁamsgarh under Amole 342 of the
_ Constitution of India;, '
(bb) *State Government means the State . Governmenl of
' Chhattisgarh;, :
(cc) . “Statuie™; “Qrﬂmame!’ .and “Regu]auon mean respecnvcl}
. the statutes, ordinances:and". regulations -of_the Unwcrsm'-
_ rreide under this Act. for metlme-bemg in-force;, _© U0
(dd) *Teacher-of the: un;versnty‘ means a. Profcssor an Assoctalc

" Professor, a Roader, an Assls!ant Prof&ssor, a:Lectorerand - :

such -other .person. as- ma}' be appmnted for 1mpamngl_

' I]'ISlI'I.ILthI'l in the -uriversity of.in any coIIegc oF - mstltuhon -'
“maintained’ by the” unwersuy tndes this Act; - -

- f‘éé)_ “Umvers:ty co[legc cans a. collcge estabhshed or .

.....

'_ a collﬂgc lmnsf‘orred to the umversm an;l mamtamcd hy ..

.. M <University , Grants';Commission” meaps..the U“Wc"s’lyl-,-:-'_'

“Grdnts ‘Com ssipr, estabhshed unﬁe.l: the. Unwersn_v Granls
h Commtsmon'Act, 1956 (No 3 of]956), N P

_.(j;g“)-"“Umvemty" : micans -~ the’” AYLISH? cand . He,alth Sc:en;_:es'z:- R

Unwcrslty of- Chhamsgarh consntuted undcr thls Act:

' (h_h) “University. department ‘meins ary: 'cscarcl" mst:tutlon“or

P -dcpartmcnt maintained biy: thcunwers:ly R S
(i} “Viceschan I,Ior“ : 1caps the Vlce-chancellor of the
C l.imversity, R - b L
: (]j)t‘.-_:l“‘VISItlng Professor” means a Profe:Ssormwlcd by the Board

“e L rofl Ménagemn:nt fora shorl term of no{ mo;c Than siX months as - e

- __f‘:_-supulatf;d Jn the;-contract. ..~

4

appomted vJ.md_er §ecupn-—13
Board of .-.'

T -Chhamsgad], LT NOESEE
“(3Y The headquarter of’ the. unwcrsuy shallbealrf{a.lpur '
(4) -The umversgy sl]all haye: perpe-h:al ;succession and @ common

.. . seal, andshall;sucandbesuedby the said-name; . . - -
'(5) The university “shall be competént to,acguuc~and hold
-fproperlv,_bolh movabie and nnmovabla to lease. salc or
otherwise transTor any movablc or .immovable propertv
whlch may Vest inorbe acqu:rod by it for the purposes of the

’Establlshmem
vapd

co lncorporatlou-
- _ﬂ_t'_Un_w__c_rs;ty_‘ .:'.‘-
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unlvu:.lry - raise loans on the security of its assels and 1o
. contract and 1o receive “donations and do .all other things
necessary for the purposes of the Act :
Provided no such. lease, sale or transfer of immovable
_property shalf be madc w:thout the prior- approval of State
Government; :
Provided furthier ﬂlat the powcr to ral SE any suuh foan
shall be excrcxscd after obtammg prewous permtission of'thc :
- State G ovemmenl o

The ob_;ect of the unwersuy shall be o dlssemmate, create and
PIEServe Lnowledge of] heﬂhhrsménccs arid’ understandmg
by tcachmg, resarch extensmn of. educatlon and service -
and n partlcular L

{3) to ﬁ,zc:lltate rcsearch and apECIaﬂZRtIOL n.

e of upgradfng dlscqi_{erjf in- aU ﬁ'g:lds ‘of Health'sciéncés wrth

use of modem cc_::mmumcat!on m&dla and technologles

systcm of- exammatlons f'or all. the . colleges and
othet fdistitutions in the r&npectwc systems -of heal'th‘
sciences; )
(2) 1 conducl entmnse exammatlon for all the colleges
" in the:respective systems of mcd;cmt. for the
_ selection of students; N
K (3) to providé for ms'lructlon and' fraining -in such
branches of lTlCdIGII‘IC‘ and allied sciences as may

Ob]ecl of the
Unwezsm'

" (4) to promiote acquisition of know]cdgé i a:laﬁidlyldevcllopmg o
-and changmg society g anid o .cnmmuously offer oppartumt:es C -

" e
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6)

—
be consldcred su:tubh. and 16 make. provision -for
“résearch and for the advancement and
dissemination of knowledge in health sciences;

to make such. pmwsr(ms as would enable affiliated.
collcgcs rccogmzcd imstitutions. and . apprm'ed
msmutions tou‘ljmljc:mke specmhzauon of studies;: - -
10: establish and? “otganize: common phannaccutlcalf-
laboratdriés, “drug Hésting {aboratories, libmres;
museums, - pharmacws and -otfier- equipmcnts for

. *teaching and reséarch;
- (6)

to -establish; - tﬂ_k_ﬂo\_’. L. mﬂlmam manage and
supervise colleges, affiltited co’![eges deparlmchts
centres and mshtuies -of - rcsearch or: Speclallmd '

studles,\ recogmzed msmutlons and approved

- instiwtiois; Tt T e
.. -and 3“}' oihcr posts- of Icachers rcqwred by 'the
. umverSIty, RIS

: .--’(8}

to’ ifistitute pmfessorshlp, readcrship, tcctuncshlp h

lo appozht Or récogulze person as pmfessor reader

' orf]ectu rer or othemme as t&ucher ofthe: unwexmty
(9) to gmdc teaching in colleges, umvcrsxty ﬂepartmems :

. -Uther ‘ amd‘cmlc dlsimct:ons: and 10. lmpart
TN mstructlon for such codrses of' study as 11 may

(1n,
I _'med:cal specmltwc, ‘as--may’ be: rcqmrcﬂ and. o -
. Trapart. instroction  for s )
LT i:may determme 2
Lo (12) 5

- :academlc dlsnnct:dns “on e

or récognized and approved institutions; -

lto'institute deg:ws,‘uﬂw. diplomas; cerifi cates and

detemimc I
{o develop, upgradc and staﬁ dEpanmmts in- |hc~

such c«burses of s!udy. as: l[ -

rsons-whb_'. shall, have ‘
carried” ouI rescarch 4 the, ~uhiiversity: orin’ Tany vt

- -ohier “céritre - oF . mst!tution ‘ecopnjzed- =by “the -
-university. undcr!he condmons pmscnbed R

Io pr&scrlbe mndmons under wh:ch thc awatﬂ of :

-

dlplomas and ot'ner academ[c dlstmcllons on-
. persons who.— . .
(&) have puisied appmwed courses of study inthe -
umversny or-in an.affiliated college unless’ ‘ _
.~ exempted.there from in-the manner prescribed B
- by .the statutes; ordirances -and regulations: |
~and. have:passed-the e.xammanons pmgcrlbcd"
by the university; gr -
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(b} have carned oa researcilt under condilions
piescribed by the ordinzmccs or regulalions-

{15) to confer honorary degrees or ather academic
dlmncuons in the manner laid down by the statutes:

(16) 1o grant cerfificates and dlplomas and 1o ‘impart . ©

© instriction and. trammg 10° persons not earolled as™ -
students of the university as may beé speclﬁcd 1N thc

. stafes, ouﬂsnanccs and rcgulahons, :

((17) to institute, maintain and administer um\crsrty
colleges, hospitals and; Iaboraloncsand mstitutes”
of rcsearch, libraries or other msmut:ur.s necess&ry :

. tocany out the ob_]ecls of thc l.mwemlty, _
(18) to -affikiate; approve or _ recoghize” t.ollcgcs and.-
- institutions zmd o w:thdraw g such aﬁillallon )
. .apprbval iof fecopnition; - © _
" {19} 1o admit:edicationial 1nsi[\_hons-lo thcprmfencs of -
7. theuniversityandio withdraw such privileges; = .. .0 -
(20)- 1o inspect colleges; rccogngd!appmvad ‘inglitatioh * ©
- -and. fo take.‘measurés tg’ ensure - Yhat. . proper
- standalﬂ.s iof.. mstrucllon'i teac‘ﬁmg or {raining, ‘are.
. maintained.by them -2nd that adequate’ library and |
- ,Iabomtoryfacdltlesareprowdcd;hemm o _ . _ L
2. tocomrplandco—ordmalclheacuwuesoformgwe_ o L
L f'nanc;al -aid - -to -affiliated’ colleges, approvad. B o
T -instltutlonsand recogmzed mstntuflons ) :
L (@22) ¢t hold:and manage trasts and endmwnenls an‘d 10 L
. ,.7institute " and “award: *all ‘Kinds'Of f'ellowshlps Ty
T . .scholarshlps, studenlshlps mcdalsand prizes; e -
oy (23) 0. fixdemand and receive of recover-sich s and R
T s .-other chargas:,as may be prextnbed .by lth_{-_'-

(24) 0 superv;se and control hoslels -and’ IOTcgulatc and.
'cnforcc d;sclplmc among the s[udent& of Ihe___"

-prdinate, supervise, regulaie and-controf the: _
residence, conduer aid-discipline of the studerits of -' L
the - umvarsaty and to -make amangements for -

‘promoting their health and gcncral welfare; - - : \
(28) to co-or:hnalc. supervise; regulate “and- control the -

canduct of teaching and research work of umvemt}'

centres, - affiliated cotleges .and -thé - institufions

recognized-or approved by the university:
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| l ‘ (391 W selup ang  manage  Any facully or such

i depertnients in any facultly as may-be provided in

RE : the statutes, ordinances or-regilfations; _ 3

(30) to make provisions for :- L :

S _ ] (a) extra-mural tcachmg and the activities ' -

RN ... . pravided ‘for in the statulgs, ordmanccs or’ "7,
b _ o . regulations; .-
i ' (b). physical education, Naltonal Cadet (-OI‘PS 3“d -
oL National Sacial Service; - -

) o (c) sports and students wclfarc . o . .

. :(3‘!) Lo m-Operale \wth othcr unwersstles and- authorliles_. - L

Cin such manncr and for. such purposes -as - ﬂ'le : o i

" university may determine;.. S - o

E (32) 10 mvne research-scholars studcnls prefessom. - : : 3

' '.persons in: thc study __'f'- hcplth scrcnccs to‘owc.';"
Iectures mslructlons or othenwsc help_m thc study-_:

(33) to colledt: edn or . pablish. manuscnpts bqolu;:‘?
o ‘anOdlcal'S pamphiets And- papegs in the subject:of
e health sciences and. for that] purposc 10 cstabllsh : g
NE - i -works a.nd .open printing press; - T SRS
o (3:_4) 10 carry ‘out pr hclp survcys and reswr:h vmrk; mf'__-;:- B . .
© -+ -the field ofhealth scnences R AT L NS
. (35) to appomt -or recogmzc persons workmg‘;m .an_v s T T - iF.
Lo _‘other unlvers:ty of other orgamzanons as” ad_]lll'lClj--'-' T '
: professors» ad';un(;t readers, ,adjun o Iecturers-

the-ri

pei s

¥

~
4Ty o e g

o -'-(3__6_) lo reocwc funds for collaboration rogrammcs frromf_,':' ; 3 o '_
. _"forclgn agencies, ‘universitics,.: institutiops. ietc,:'-'. SN S
RN 'subjectto the prevallmg rules_and;regulatjons g

7 plé‘j?s af"
UI'IIVBI'S“\
(39) to-do all'such acts and thmgs whcther mcldcntal lo_ S L
the: powers-aforésaid or. not :as may-be- requtsrte in -

order ‘to “further- the objects of- the umversny and
general!y 1o cultivate -and promote health sq;cnoes-,-
as well as its allied themes of leaming: = ="
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. A — — Pl
No hedical, Demai, isursing, Physiotherapy, Ayurvedic. - Enrisdiction
Yoga and Naturopathy, Unani, Siddha, and Homoecpaihy., dud
institution or any faculty ar any college established, : admicsicn to
approved, affiliated and recognized by the university privileges.

within the State of Chhattisgarlf shall, save with (he

permission of the university, be associgted in any- wa_\,

with or seek admission to any pnw[cg,e of any o;he

university estabhshed by faw; S
Notwuhqtandmg anything contained in any. faw forthe time
hemg in force in the State an instifution or colfege of hcalth
sciences afﬁhatcd or recognized or approved as the. case . ma}' B
be, by any umversxly established in- the Slate meediately 3 _ B
before the ) Comnigncement of this Act under any existing Jaw et .
‘shall, Jmmedrately afier. lhe commcnccment of this-Act be: :

Ce may. be this university: subjéct to 'the prows:ons af: th;s AcL__—_ )
. or the s[atul"s ordrnanccs Of r-.gulauonq mad‘_ undr:r thc Ac,

(3)

BT bc lolluwmn shall ba the ofﬁco's of the. Umve*xﬂv mamely - ] - Officers ol

__t}'

.Govtrnment and.the statutes, ordm S
by thc unwer,s:ty hc admlttt;d__lo .-Lh

-and - jts aﬁ‘ilrauon, ‘récoghition “or apnroval b}, Ihc olhtr o o o
umven,xty shall be. decmcd lo have dlscontmued T ML e
“Provided that . State Gnvcmmcnl rqa)' by nonﬁr:.atronf S t

) lo he publlshed in the Official Gazetle; defer the apphcanon ..

af sub-section (1) and (2) for such. period, nol CLCE:EdIﬂE 6., e
maonths ' from the date of incorporation of the- umversll}', as:-. '
may be requlred for the un:vemm o bacomc functténal

Any: mstltuhon oF hea]th scrcncé snualed outstde lhe S1atc S

c.of Ch.hattrsgarh may subject to.the prevallmg Acls or Rule*‘- R
-f,ovemmg that institution ‘and subjuct lo suuh condumns as,.-.

may.bé " préscribed inder- (he’ ' Rules: made__ by, ¢

__gula_, tons madel".,_.:_',."_-;._,, O
rivlleges to the;.

um\'ersﬁy A o a0
The umversﬁy shall b(: open o all psrsons irrespecm'c of Ll e Unii'é;rs'ity
race, class, «creed orsc.x e Lot T " Ao;be opén -

toaﬂ classes ;

Pr owded that the umversuy may
. v and creed_‘

and other categones in accordance wlth any lau or Ol'dt‘.l'b _
of the Sfate Gove mmel" for the’ nmc bcmp_, i force.

* The Chancellor : _ . o University
The Vice- ~chaneeflor; ) -
The Regisirar; )
The (Yeans of Faculties;
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(v) Thn, Finance and Accounts Officer;
(vi} Such other officers in the service of the unlvers:l) as raay .
be declared by the Statutcs lo bc officers of lhc university.

9. (1) -‘_{‘he GO\r'l:m(jr shall bc _the‘ Ehanqcllo_r-of,lhc:umj_(_cmuy;_ Ch:’;u;céllor
SR T o .“:'j‘_"-._, : , _and his - §
. " Powers. o 3

@) Th:: Chanceljor shall. b)' vittug of his office, be thc head
of the university; T
(3) The Chancellor .when.. prescnt shall presldc qver l.h!: T
- _convocation ofthc umversﬂy, : o _ N DA
(4) The Chancellor shall constitute lhcboard ofmanagcmcnl g ' B
. +and 1h¢Ac.ademrc couneif of the umversuy m accordancc
o . with-the pmwsmnsofﬂusAct - o _ _ _
.7 (5)" The. . Chiancellor. - imay “iSsue | “dirdctions - to ‘thc-: Viee- - . e k<
. chancellor to convene: the: meetmg of aiy: auﬂxor(tyoﬁhe _'_-: T o .
~ university: for. specnﬁc pm:poses, ‘whenever necessanr and - TR e
-the Vlce-chanccllor shali’ $iboiit 1hc mmutcs of such Lol
. meetings to'the: Chanccllor D TR ,-:_.,-_‘_' T )
-(6) The Chancéllor may- - " o S ' : “
. {a) call -for any ‘record or mfonnallon relaimg to lhc . S
- affairsof the iiniversity; and Ty - :
(b} afler reasons, fo be: recorded nef‘cr any. matlcr exccpt .
.a. matter falling’ under ‘Section 62, or- téconsideration.’ - ¢ o }
- - .10 any officer of auihonty of the university; whlch S R i
- 7. . has. prcvmuslyconmdered sachwnaer; - .- uoocl o : . &
(7). Thc Chanccllor rnay cause an lnspeclton by suc:h pelson o - I

SO % '=.bulldmgs, ﬁbntms hbrancs, _‘“ SCUS

o Snld e il equipments; and- exammauons andalsbnfany
0Tl s 0 s -college o hosteladriinistered; mnhfolle&ormmmamed

; ' ©w TI- bythe uniyersity as.well as ofithe: r,xammatlom fmclung v
--_and otherwork ccmducled by lheeumvcrsny, A AT

: :br’vlested m i by or- undcr llus Aot

" 10. (1) Where an mspccuan or mqulry has beén: ordered by the S - -Imspection 'or. :

-~ ‘Chancellor:of the university.under sub-section. Myor@®of inguiry and
Section 9, the. unwersttymay-dcpule one ofits: officersto | _ --directionby }
. represenl it ‘in'such’ mspecunn CIT'CﬂC[!.Ilr)_ oo , - ke T R
o -~ Clancellor.

(2) The result: -of the. mspection or. mqmry and tive adv:cc if
. any. of the Chancellor shall be communrcated by thc
Chaneellor to the Vice- chancellor;
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A 3) Tnc rcsult and the adw:.e refern.d 1o in subsechon (2}
shall be commumcated by the Vice- chancellor with his-
comments to the Board of ‘Management for such action”
as the Board may propose.fo take and the action so taken. - )
shall be’ commumcatcd to the Chancellor lhrounh the -
Vlce-chancclior e

(4) Where the Board of Managemcnl faljs 10, take any act:on
within reasonable fime. as requlred or ‘doés 0ol take action
to_the satisfaction -of the! Chancellor a: dlrecl:on may be
issued by the Chanccllor and the Board of Managemcnl"
‘shall c.umply wnh such dnrccilon S ;

11 (l) The Vlcerchancellor sha]l be appomted by 1he Chanccllor . _.-I_-Appmntment

. fromi- & panel-of not less than three persons raoommendcd - -and Rentoval
' byacommmee const:tuted undcr sub—sectlon(Z) orsub- _' of Viee-. ™
- section(6): ~ Chagcellor. -
Lo valdcd that 1I' 111; ghanccilor does noLapprove of e e T
-any of the. pcrsons so mwmmendcd. Jor:the. person . or i . i,
- .” persons ~approved. D “the Ghanceligr “out -of -thesé. .. -
- recommended by the commmee are not w:llmg fo.aceept-- . L. o
he appointment, the-- Chancellor may. - ‘call’” fbr ﬁ'esh: ooy

recommendattons from. such comnuttee, LAY PN
- Provided, furthcr that the first Vlee—chanccllor of the- L

-Umverslty sbal[ ‘be appmnted as per pmwsrons of .

“Cao . Bection 133 - ..
~..(2) The Chanéelior shal] appmnt a commtttec 'cdn'suiting nf
' the following persons; namely = - L B RN
. (a) - Anommccof_!:heChanoellor. LT e ,_= e

R ()] ‘A nomlnee ofthe. State Goverament; and. ;- o o L
T _-(c) A momince of hie Board of Manaocment, S Te

S n.The Chanicelior, shall appoint gne:s oIlhcscihrqe ' e

. person 10 be the. chalman oF the’ commitige. =

-{3)- For conshtutmn “the, wmmrlte;: under 5ub—' ' -
. ‘Chancellor shall, six ‘moritiis before the: expiry ¢ of the tcrm _

""'-nf Vlce-chanceﬂor catl upo N
'ﬂ!

A l‘or both. as the case may be:
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(4) No person whb is Iconnec_tcd with the Unwers:!y or any-
colleges - shall be recomimended or nominaied on the
committee under sn_lb-section 2);

(S)Z-f The ‘Committee shall submlt lhe. el mthm six weeks .
" from the daté of its constitution’ orﬁu{c\:h further pmod ot .

R . exceeding four weeks as may ' exiended by. lhe
o ' " Changellor; .

(6) If, for-any reason. ‘the oommlttee conshtnted under‘ i

_ sub—secuan(Z) falls to. submﬂ: the panel w:tﬁm tflc pcnod
spcmf fed in the sub-section’. (5), the fChanoeIior shall

-

' .submlt the panct within- 1he: per[od specrﬁad therem,

Chancellor may appoint.any person. whom he dwms fit 10 S

a)Ir the oomm;ﬁeé Qonshtuted under sub-semc-n (6) falls fo

'.consuwte anot]'ner"commlttee_ consmtmg of ihree persons -
ErSIty "01; an_!( Co]legc, and

“be Vloe-Chanoellor aﬂer ‘cqnsultatlon 'wnh lhe Sl.ale.

- oL :‘Govcmmcﬁt:

(8) ‘The: Vlce-c}mnccllor sha]l be an educanomst or_ .
admiRnistrator: havhng cqu:nencc -aiid s expemse m thc f' eld'_ ’

R -of Modern’ Medlcme of- Ayurveda;
(%) ITﬂc ‘Vloe-dhamoellor shall bc a- fuIl timé salahed pﬂiccr
.~ ofthe: umvemty and shall' i
. of thc Chaﬁcellor'

Y

may‘-ml‘nqul;sh "lus qﬁ"‘ c

. ellglblc forappbinﬁnent ' rnibre!_h
i

-c?l“anﬁfor wishes to-be felieve ﬁ'om h'is fjﬂice, but the
_ Chanccl!or may: relle've h|m em'lrer'
(12) If at any time upon reprwentanon ‘made or oﬂmn\use and
after makmg such enquiry as may-be deeméd necessary,
it appears to the Chancellor-that Viceschancellor= .
- (a)-has fzde defanlt § m dlscha.rgmg any duty |mposed on
. . him by or under: th;s Act;or" ~ - .
: (b) has acted.in a- manner prejudicial to the interest of the

university; or

ﬂ"cc dunng Ihcqalcasure C




o | ol Rew sRem oo 0 -5 6ls (5

C .

(c) is incapable pf managing the afiairs of the unjversity, .
the Chancellor may notwithstandi ing the fact that the -
term of office of Vice-chancellor has not expired , by
an order, in wn!lng, stating the reasons therein.
require Vice-chancellor 1o relinquish his office as
from such datea.s may be specified in the order. _
(13)  No order” Lmdcr sub-section (12) shall be - passed-
unless the particulars of the grounds on which such Lo~
action-is proposed to be taken are comrnumcated 10
_Vlce-chanoellpr and “he ‘is gwcn a- reasonablc, :
opportunity’ or showmg cause :mamst the proposed
. ordcr, T .
- (14) As':from- the date specn"ed in - Ihe ordcr under
' subseclmn(]Z) Vucc—chancellor shall be deemed o
, have rejmqumhcd thc oﬁ‘“ ice and thc oﬁice of Vlce- e

T8 - dhe e'i'enf! 6F th occurréncc of‘ ‘any . vacanc»
mcludmg a temporary vac.ancfy in- the office of Vlcc-f. o
chanccllorby rB’dson oF h:s death resxgnaﬁon, lgaver

_Chancellor as per the prowsron of‘sﬁb section‘(3). of.‘“ '
“Section 61:shall act.as Vlce-chanceller untll the Vice-
.chancellor appomtcd under sub-secllcm (l) -oF sub-
- section (7), as'thé case may be; enter upon office;” S
.- Provided. HHat the arrangemenls contcmplatcd i
. this. sub-séctionshall not ‘continue for kS pcnod of
mor,c than snc monlhs - &

e

-._‘11‘2 (]) Thc_\a’;ce-chancellor shall bo{herpnne:pal execultwe’and < Powers
a(%'dcﬁ&b:oﬂibe'r-bﬂhc}Un i'\ier-_sity ’and'-sha'll i ol Vice -

authorities‘of the crsnynf-whlchhc is theChqlrman o
‘He may delegate Wis; péwer to any. other ofﬁmr of the . _
universify; s L : Lo
It shal[bcdhc'dutyof me Vsce—chancellor loensure.thait R ‘ )
this Act, the statuics ofdinance and regulalions are’
faithfully - observed ‘and “he - shall . have  al) powers
- Nécessary ﬁ)rlhepurposc. ' :

- chaiicellor.
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e ' (5 (a) In any emergency wﬂtch in the opmlon of the Vice-
o chancellor, requires- ‘that lmmedrate action should be
i taken, he shall ‘take such action ‘as he deems
_necessary and shall a1 the earliest opportunity
thereafier report his action to_ such, ‘officer, authority -
e " or. hody as’ would have in 1he on:hnary coursé dealt §
} : : . - with.the matter; .
: ‘ ' (b) When action taken by the V:ce—chancellor under ﬂ'llS
. sub- section affect - any person i the sérvicé of the -
* - university, -such-persen shall be ennﬂcd to prefer an .
appeal I‘nrough the "said- officer, authonty or body to -
the” Board -of Managemenl within . fifteen ' days from-
_the datc on whlch such actlon is commumcated to -
I () Thc Vlce-chanoellor sha[] glve effect to tT‘ e orders of . the
R Board of Managemcnt regardmg appomtment., dtsmlssal
_:.;-suspahs:on and; pumshment of: the _person’ in- 1he sewme_ L
“of the - umvers:ty; -or. teachers oF .the- umversﬂy or: .
" regarding  the . ‘Tecagnition: -or.-.-Withdrawal. "of . the .” i
: recognition of any :such tcache[ anc'l shall. exerc1se general
X comrol over the. affairs 'of the university: . Fle” shall be
Lol . T responsible for the dlsc:plme ‘of ‘the-- unﬂemty m : :
T LR :accordancc ‘with this Act,: the statutes and ordinance; - . T g
1' LT WE Ty -The Vlce-chancellor shall -exercise. such_other | powers: as- e R
T S -'-'may bc‘prcscnbed byﬂles{atuiesandordmances. el 5;-;.'_1."-,

- .

¢

S Araar = — e
e

e Rt it ae WEE 1o -

I

P T
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§
i

13, To carryout thcbuswessof newl)*estabhshed umvcrmty Appomtment Powers W
v IHeiStite. Goveinment shatl appoirit the. first. V:ce--- .- and'duties of Vice: 3%

il . e chandellor alpetson: wiho- shall’be an‘edicationist: 3 - -chancellorfor the .~ "4,
bl e TR orAdmmtsumorhavmgyexpEnence and e:.pertlsemme esthbllshmento[ the.
G-~ T T fieldiof Moderrhvledlcme o Ayurv,ecl for'thie perigd- 'Um?etsdy
- fiot exceeding | five. years. and the persor:so appomted shall :
constttute ‘Board: of Manag&mmt, ‘Académic. Cmmcd e
v and other authiofitios ol the University within a penod of &0 1o

> snx_.mouths ﬁom'-merdate:bf mbhshmcm Of v v v

L VN T
I . b i b L e
;

;mﬁ’ageme
0 ther Aulhanty as the case'may be, and shall -
- excercise thc powers’ and discharge t}xc dulies.conferred
of Impose,d on such authorities by or under this Act:
Provided that thie Changellor may, if he considers
" it necessary or expedieni so to do, appoint a commifttee,
aftcr consultanon w:th the Statc Gowammem cons:sung

ﬁt;j\c‘ademlc Councll or sunh o EEE T B E I
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: of an educationist and an administrative experl and
representatives from various branches of healih sciences

to aid and advise Vicechancellor in the exercise of his

powers and performance of duties in Tieu of each such authority.

14 (1) The Registrar shall be the Chief Admlmstrauve Offcer ofthe - The Registrar.
unwersny ' :
(2) The Registrar shaJI be a whale time salaned ofﬁcer and
shall act as Secrétary of the Board of Management, -
Academic Council and such Authorities, Bodies and” _ _
© committees as pmscnbed by or under this Act; - K T
(3)The Registrar -shall ‘be appointed by the Vlce-chanccﬂor “ -
. “with - the " prior approval of the ~ Board' ' of
Management from the officers of the State™ Umversny
-* . ‘Service constituted ‘under the Chhattisgarh: University
S Adhmlyam 1973 (No 22 of 1973) or from deputahon T
o ' Provided that: Reglstrar shall be appomtcd by o
. the S[are Gove:mmem
(4) The em oluments and- condmons ofservxcc of the :
: Reglstrar shall be such as may‘be prescrtbed by the
stati.ltcs "
-(5) The Reglstrar shaIl exercise such powers and drscharge
‘such_duties as may be conferred or |mposc:d on him. by.or -

sdhder - this Act: or'by statutes, :.ordinances - .:and . - -
regu'latlons S T -
1) Therc ‘shall be Deans who shall be whale time salaned ofﬁcer__. - f)_éa_n.-

. of the yiniversity.and: appomtcd by 1 the. Vlce—chaucellor with
‘. thie prior approval of the Board ofManagement in accordance _
v'mh the:statutes made in this behalf; g '

rs 3
(2) .The. emaluments and the conditlon.s of serwc;z of the off' cﬁrs - -,‘ b

#PD , _
pmscnbcd by thestatutcs p it SN o
(5) The ' Deans shall exercisc such powers and discharge such oo _
:{ duues as may bc conferred or lmposcd on them by the statutes

The Fina nce,
nd: Accomﬂs :

E(]) The Fmance and Accoums OFﬁcer shall be the pnnclpal
ersitys =
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o .The Ci'nanoellor shall as soon as the Vlcc-chanccilor is-
- appomlcd -take action:to constltulc suéh 2 Board ju ac "
I “with the: prowsnonsnf {Ius Acty : S
g The Board shall bcﬁonmstmg of‘ the followmg members, ‘_am,' 2

(vn) Suc‘h other Bodlcs of thc unwcrs:ty a5 ma}' bc declarcd

The dutles of'Fmance and Accounls Ocher sha]l be to:-
(a) exercise general supervision over the funds of the
- university and o advise the Vice-chancellor in regard
w0 the financial policies.of the university;
(b) sub_;cct to the control of the V:cc-chance]lor manage
" the’ investment o‘f‘the unwersnty,
- {¢) be resmns:ble for seeipg: fhat-all moncv are enpcnded 3
-on the:purpose for- which thcy are grantcd or. alioﬂ'
" and no expenditure. ot authonzed in. lhe budget, ‘_'
) mcurred by the unwers:t;, : s

hlmbvtheslalules R T T

The appomlmentoflhe off'ccrs of}the umvcrswy naﬁ,rredrto in - .

(1) BOard of- Managemenl

Othier

Authorlt:e;

' _ af Ul‘ll\-ﬂl‘Sl[‘\

Gy AcaiiemmCouncll S A S

(Ill) Facilfies; ;"= 55 <20 ol EE I

i) ‘Boards of Studies;, . EEREEEE

~(v)Finance arid Aocounts Commmee SR TN R
~ -(vi) Board forSports atid Staderit Weifare, and : -

) not belo'w'the ranl:: of ‘Joint: Secrétdry,

e} Secretary lncharoe omeance - Member .

~ Deparfment of the State Govermnenl
or. his nominee not: below the rank
of Joint Secrelarv .
(d) Oné member néminated by the. :
‘Ministry of Health and Family Weltare
vaemment of India;-

i T
= 3 THER BN RN AT SO Y RAT PION ,.- R

-O’ﬁ_iee:’_s. .o
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A{¢}  One member nommated by the . o Memdbxr,
AYUSH Department Ministry of'l-leaﬁh T .
and Family Welfare, Government of }ridia; C _ N
(f) The Director Medical Education : Member,
Chhattisgarh; . E
(2). The Director Health. Serwoes ';' o Member.,
Chhattisgarh S L S
(h) The Director Ayurvcd Yoga and 10 ‘Meinber,

Naturopathy Unarij Siddha and . -
Homoepathy’ (AYUSH ). Cﬁhaft:sgar‘h

(i) One Deanof-Medical’ Colleges. o " _Member,
. byRdfation; . . B A
(j) One Ptinéipal of Ayurvcd Co]leges LT T T L Membet, ¢
- “by:Rotation; . = - I
- -(L) On¢ Pnnclpalhof Dcntﬂl Colleges, * ot wMeémber.
S tgy Rotatign; - o, T e !
- (Ij . Oné Principal oleIrslng Collegcs Sowe “Member, - .
by Rotation; . - R L A AR
- (m) Thrée distinguished cducatmrusls from: T Membcrﬂ I
: “. - théfield of Health, stiehces riomiraled:. ~ . A B,
s “ by the Chiancellor -~ - "7 L M AR
(n) One Head of the- Department,. nornmated ' _3 : MclrnbEr CL
by the Vlce-Cbanccllor from amongst . i
.. the heads ofUnwersity departments . L L
. - {0) Three mbmbers nummaied by the Stalc ST ":‘Mér'tib'e:‘: S
: Government L S S : AR _
AP The Reglstral:of lhe umversny, s _‘;-: :_:_' McmberSecretary R

'-'_:_,(3)--:l‘hc quorumattha meetmgof the Board of Managcment shall be of I
-'_tcn-votlng-membcrs,- Member—S refar 17 e rlght t0'_ St T

Z‘i’owers and
B duhes nf the
Bqa_rd of

to make such provlsmns as ma_'y enabie colleges .
and. 1nst|tut|0ns io undertzke. EpEClallzcd studies and.
.where necessiry or desirable, ceganize and make' . E
“provisions for common libesries, museurns, 1aboratoncs_ o
and-equipments. foi"teachmg and research;’ o

(b) to-establish depal‘trnems co”eges, institutions, hoslels

. ‘Management. .
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and pravide Lkousing for staff. on. lhc re:,ommendatmn
of the Academic Council ;

{¢) 10 make, amend or repeal Statutes and
Ordmances sub_;cct lo appro\ al by tht, Chanceilor:

(d) to control, and superwse all admmlstmtwe aﬁ'alrs
_ " ofthe university; ‘ :
S (e} t0.hold, control and arrange foradmmrslmnon '
' of assets-and properties of the untfversity; .
" (1} to ender intp, vary, camy out and cancel comracrs _
. on hekialf of l‘,l'fc university; -
(;J 10, determmc lhc form of a common qe.a! for
_ the umvcrsuy and provndc forits custody and use;
_(h) 1o approve t the. budgc! estimates received © .. t _
' from the l"mancc and Accounls Comml[lec wnlh lts '- e
-‘; own mcd:ﬁcaimns lfanv, B ST
(i) lo consu{g{ﬁt;d adopt !hc annuai repor* annual
" accounls and audil repprt, ST .
.. {p to acccpt, on behalf of thc umversﬂy, l{usE
" ‘Bequests, danations and transfer: df-any | movahle
. or immovable propetiy -to thewniversity: - . .
(k) to transfer ‘hy.sale, or otherwise any. movablcpropm} L
on’ bchalfofthe university: . SRR
~ () toborraw, fand. -OF invest funds and r%eewc donalmns -
Y behalfafthe unlvcl:srty as. rccommendcd by the ot
ﬁnancc and-Accounts Commlttee ) -
(m) 10 Iay down pohcy foradmlnlsmtlng i‘unds at the
d|Sposal of the umversﬂ)' for Specific purppses: -
(n) to racommend to Chancellorfor conferment of -
»honorary: dcgreesand academic distinctionsy -
(0) ‘1o insmule and confcr such degrm dlplomas
. - cerfifi ca-‘;csand othcr acadanlo distinctions &5 DI
recommendcd by the Acadermc Council arld arrange. LT
: for.eoivocation for conferment of 1he samc as. prowdcdf P
N bythesmtutes, P : A
: (p) lo msntute Il ki

e

PRS-

i iﬂi:.'.!.r;u.w.nun mﬁ(hu:- L:.'-A'..x-ulﬁd;l--él-'.' s
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-
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o mutual!y beneﬁclal academlc pmgmmm&s .
f_(r) to’'create posts for lmchers, officers and othcr
-Bmplovccs ofthe upiiversity, subject | to. prlor
approval of lhc State Govemmmt and to :

i ‘ : :".5) to approveappomlmenmipmfemor Rééder_ L ,

ikl E o - o olher(eachg;gnfthe university-Regis !

1' ’ ¥ i‘{ : S ~-Deputy Registrars, Fmarrmand ,};muuts Oﬁ‘m- __

i 1 ~ and Dcpmy Fmancc ‘and Aceounfsmﬂocr% _-

e (1 ’ : -

I

RIS s L
; L ,
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(0} to regulate and approve thc appamtmcnts of
Visiting Professors, Emeritus Professors, Feliows
-and writers and to detenmine the (erms and conditions
of such appointments; '

(u) to appoint consultants and other persons
on contract basts;
(v) to prescribe procedure for sclectlorl and
appomtment of non-tcachmg cmpioyccs of
umversﬂy,
(w) Sub_]ecl 10 any law fnade by thc State Govemmcnl
- inthis behalf, 1o prescnbc roles andprocedure for
appomlmcm of iedchers, officers 3nid Gther em ployees.
.inal) appmvcd institations and aﬁ'llaied coilcgcs
~and ierms and condmons of. lhelr scmcc .
(x) to- prcscnbt‘, fées and other chargcs
i (Y) ‘to prescnbc honoranum, rémurier. ind ;
traveling 'z and-othér a!loWancqs for papcr seners
)-' cxaminers and. othcr ez.ammatmn sta‘ﬁ' wsmng fac-ull)J
-and for such Gther sErvices rendercd{o the Lr nrw:rslty L
.*(2) toreceive:and' nonsrd'cr rcpd'ﬂ oﬁhew‘oﬂ\mg’ of - .
the Umve:mﬂy ﬁnm the che-chancellor pcnodtcally, -
(aa) 10 cause an inquiry to be made in respect of any mattcr )
7+ concerning the proper conduct; working and finanges” - - . ..
' - ofcolleges, mshumons or dcpartmc“'ts of the unwenslty'* L :
‘ (aa) -to:enforce- dlsclp]me in teachiers’ oﬂ'icefS' unp'lbydcs e
.and studentsjand. 2.0 - - oo ~ e

(cc) to'do.all'suchacis asare necessary to can}' outthe n R
ob|cct ofﬁ‘fe“-umversrty o e i

et A U . . . .
. . L]

;|:r| -t

own th_ x Acadcrmc

'Councll

of' ihe fo]lowmg n;eniﬁﬁts, -ﬁamcl_y = :

depar_(ments ofaﬂ' liated co!feg_cé tobé +
nommated bylhe; v ce chancclior'




i T '
Iﬁl ) Onc teachcr representmg cach facu]ty
o "7 to be co-opted by the Academic ;_

' - Council from amongst the tcachel‘s
having not less than ien years
teaching experience;- other tharr pnnc:pals :
‘of colleges;. heads of umvarsfty depar.lments

. ~ and hcadsofrecogmz.edorappm ved

institutions;

(g} Two eminent experts: in ﬂ1e ﬂeld of hcalth _
sciences 16 be ‘ominated by the Chancellor. _ C

re el Member-S-ecretar}'

(h) ReglstrarofmcUnwersny U

SR TR L

N Eond

¥

&

t
'

cetatleasttwlcemayear B R

(3) The Acadcmlc Cmmcil shallm
bnslltule sub-commltlecs

- @) Thc Academlc CDUHC!I may Xy
- OR:Various; discapﬁnés 25 1Tmay; sdesm e 1 eoessarys:

(5) “The termis: :of thc nommaled OF: co-nlgtcd j bers of the
Acadcmlc Councﬂ shall be ﬂm:c yee

- re-nommatmn. . , L
_22 ® The Aéadeémic Gmtncll shall € P pg ' Powers and .
_of thie university and shall be respons'ble for reglilatmg and, . . duties of the
maintaining the smndards of tcachm'g research and cxam jnaions in Academlc
. s Lo S e - Couucll

the unwersnt)'

(2) Wlthoub prcjudloe to t}lc genergjlit';
the Academic! Coiticil shall ‘exerc

“perform the ‘fanctiors namely: T R
(a) 10 recommcnd to‘ }l-ge: Board of Managcgnent regarﬂing
: ificates, and. jothet.

instimfion’ of - degreesy” dlpo :
acadcmm*a‘mstmcuons, & '
: &nd to the B"‘;";

S Odinances.

.-Managemem tG_l makq
stes: _1alﬂd1;qgcademl 2R

““““ posa ﬁdwtlon ofposisoftcach &
and othcrauademlcs,tai’l’ required byAthe univ Ei‘s'i?q
24alé 0 tlié Boarde'o fManaggmqp_t o

(® to maLe pro
- the institution of all kinds of ﬁﬂowshlps, sc"holarshlps,
studentship, medals 'and ]jnm and make fcgulapons fpr e
~their.award; : s

- (h):to prescn‘he quahﬁeanons and noi'ms for appomtment

. of papet setters, € examiners, ‘mioderatoss and. others, -
concerned Wltl'l the cx:mduct of exammahons,
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(i} 1o appoim committees Lo review periodically the
utility and practicability of the existing courses of
study and the desirability or neccssny of reviewing or
.- madifying them in the light of new knowledge or changing
social requirements:

-

() to genemlly, adwsc the univérsity on all academic
matiérs and submit to the Board of Management -
feasibility reports on academic programmes;

(k) . to-exercise such other power and discharge such

- other duties asmay be- confered or imposed on it
by or under this Act, statutes and ordmanccs

23 Thl.re 5hall be. fol}m\'mg facultles in. thc unwcrsm_.r, namely z
.([) Modern System: ochdlcme : . :
.2y Dental;
@) Ayurvcd
BN CH Yogaand \lamropalhy.,
(5) - Unani;- . IR L
" (6). Stddha . S e
G Homocopathy, I
- (8). Nursing;.-.. -
A9). Physmtherapy,
,(IO)Publlc Health; Lo ' T
oL (1 J)Sucj] oiher faculpes as may be prescnbed by the -slatuu,s

24 (l) Thc facu!tres shalj coqsm\ of 1he followmg,'namcly 5
(a) Thc Dean ofithe Facully o -
“(b) Hcads of Departmeénts of the- Faculty, -
(g:.)* f{hr_gc; emmepgschalarsrte béco-opteﬂ by lhe |Facu lly
. ponczcmed
- ,(d) “Twg ,le:archcrs;o bepn,—_optcd by#hc Facully
(2) The. co—oplcdmmhcrs of 2 faculty shall holq qfﬁ
-~ forapt::nod of‘&m:cygars BT

.r(ﬁJ t%:]@%?@ﬂlﬁiﬁ
3 *Bda’rﬂs ‘of studies; | -'-":f’-.-f . g
(b) to mwmmend to the Academ ic councll cond:tlons for the- "
award of degreés.and other acadermc distinctions;: .

Ao)qt0 co-ordmatt:,wmk in the subjects assagned to the Faculty
_ (d) 10 organ;ze:esearchor to securec0~0rdmanon thcrem when
"« desirable; s '

(e) to deal with any matter referred !0 it by the Academic
Coungil: .
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(N 3 HE: Emmo_.m 10. mohivqngzaunm B Tt .
Awu 10 consider any Emﬂ&;é&.iﬁﬁ:!ﬁé _.nwanon_ S it
“bya mow_.m of Studies;: - .
(h) io-fiokd meeting with the’ mn:naoioﬁ_rn <.oo.arm=wm=o« -
jeintly with any other; @o:.@ ar: facuilties, such joint- -
- meetinggtobe converied: Ry the’ Vice-chancellorand to .
. “bepresided over by him ot by a: Eomp:o.:_aﬁwm by ki, and
(i) -to.discharge &lich other fanctions ss :_3_ be: E.nmo:_u& S. z:.

kLK

Iy

-not below the rank.of Joint ‘Secretary; o :
@ Secretary, Incharge of Finatice = .. .: © “Member,
. Departmerit of. the Statg, 0o<n_.:_ﬂn=_ e -

Y

1

o _~ér his riominee not wn_oi the B:w

IR n o:o:;Wmo_..ng. o DR

. . (d). Ongperson; =oa_=mﬁa _u.< wrn wg_ﬂ e ?m.wa_uﬁ .
om Emsmmoanz_ ?2: maosmﬂ .H - -
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RN Ad .ﬁ_o Ooa_.:_non mrm__ Bmﬂ at _nnmn mo.__.:aou a uam_. .b

. N Voo

oxma_zn n_o momﬂ::.n.m. n_ﬁwv%mm 2. nxﬁﬂ:n_,ﬁnﬁ and "

I T O

?samﬁvdm z_n :=_<na=u_. _z.n_um_.on_ 3. ..rn m.Em:nn w:a Accounts
: _ Qfficer, -shali be laid before the: ﬂ.:m:on angd >§E.___m ﬂo_s_:_nmn
- - for oo:nao_.m__o: and recommendation mnn_ _.oa m:_pa_um_o: Enﬁmmq
. "to the board of Emmmwnaai Yor sych action as it thinks fit,
- (4) The comiittee’ shall perform the . _.c__o,s:m &n__:oam_ ?:n__o:w
and g_wn__m_.mo nﬁ_&. =m=_n_v. - . -
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: m.__ mBE_.omu oa_zmzoom m_a ..omcwm:o:m R
; _ 2641 q.:m:w .q.E:_ wn a Board: 3. mEn_nm ,,.2 every mc_u._on” or m.d:u 9,.
m__ P m__c._on_& asmay. be: _.._Rmo:cﬁ_ 3_ the Statutes. - -
il -+~ (2) The constitution, powers and nE_nn of Ea mom_dm o_.. mEn__mm
il . shall be as Enmn:_u& by the statutes..
il . SRR R -
3 | . P u.: N T rn_.n m_._m: dn“m_.,._u inance n_.a.>ooo=3m noaazﬁn nczm_mn___m oﬂ, :ﬁ.._
ol following namely:~ - . P :
| “7 ..+ (a) The Vicg-chancellory. - - - 1 - ﬁ:m__.n.m:
il I . (b) Secretary, Incharge:of Health’ m:a 1 Zo.:@mn
_“m o m,m::_% Welfare Uoﬁmnana of the. ey,
L m:ﬁn Qo<2=302 or hisnominee ’

z_n:__uoq mno_..oBJ. _

Boards of

- Studies.

L

Finanee and

“ Accounts

Conimittee.
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(a) to recommend fo the Board of Managei‘nenl lhe limnits
~ for the total recusring and non-recusting expcndlturc for the year,

. based on thg -income: .and respurces’ of the umversny mcludlng the

procesds’ of loanis for productive work;
(b) to recommend tothe Board of management productive - -
investment and management of: university assels and resources;
(c) toexplore the pass'.lbglmcs of, and resort: toaugrnenf' ng
the resources for the dcvelopmcnl of the unwersuy, '

(d) to take necessary slcps to have the unwersny aocounls audned
by auditors appointed by the Board ofManagcmenL L

“(€) - to advise the’ ‘board of: Managemcnt of matter related: to thc
_proper admlmstratlon of the finds of the-iniversity; | :

_ (f) "o ensure proper implémentation of the State Govemméms orders

= issued fiom time 1o time in; respedt of i naricial matters;

- _‘_"(g) to. adv;se: on ﬁpa.nmal maltters’ fc-.fem:d 1o lthy the. Board df

(31

__?-_‘8-("! ).

@) ,
- -.undc:r sub-sectlon (f) shau be. as prmcnbed by the. Statutes o

| .;Thc constmﬂspn, powers and. dunesof' such Othcr. .
. bodies as'may be: dec]ared by thc Slatutes whethe -

Mdnagemcnt, Acadcm ic Councif or any other authont_\,
- body: or, commmee or any oﬁ' der of the Umvcrsu},

_ financial matters which comcs{lo its hotice who.may take suitable- -

“(h) -loxeport: to the Vlw¢hanceilo: any lapseor 1magulanly' in” : e

' prompt actions, after assessing the seriousness of the. matter of refcr it

_fothe Board of Management;
The other powcrs  and duties of the.com multec and the proccdure at
" jits mettings shall be such as may be: pre.scnba:l by-the statutcs. .

The, anriual atcounts of the university. shall be.open | for audlt by g

the audnor& appolnted by the Statc Governmcnt.

Thc unlyersltyshall gstabllsh a Board for Spor!s a.nd .

The CDHSEHU!IO!} powers and dutics of the Board establ lSh(‘-d_ i

‘ authontles of ﬂ]e unn(crsrty shall be as: pncscnbcd by

: e Ry
;‘r

. ﬁ . 3 'isﬂ. (‘i g
pravid é' ToE AN ARy of‘!he following: AteTs; uamely,

(a) thie constm.mon, powers.and. guucs of such-bodies .
as'may-be deemsd msary’ to Jgom! stltuteﬁ'om hmc
10 ﬂme‘ - -
{b) -the manncr of electlon oF appom il ent md the term ,
~of oﬁ'lccrs orthe mermbers of the badlies: mcludmg
the contmuamserm thc oﬁ“ toe. of ihc first. memb-crs,
and ﬁihngofthe -vacancies-of mcmbem and- all
other matﬁrs rf:,latm g to those:bodies;

fﬂoard for Spor’ts
and Studcnts
Welfare

[

Other Unnersrtv- e

Bodiw v
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() emoluments and other terms and conditions of service of i k -

Vice-chancellor, his powers and duties; ’

(d) the term of office, conditions of serwce and emoluments , -
of Registrar and his powers and duties; ' o F 3

(e} powers and duties of the other officers and employees
~ of the university and the coriditions of their service; "

(f)  to make provision for pension, provident fund, -establishmignt-~- , / S £
" - of insurance scheme, gratuity and other benefits for the - . _ .
- employees of the university;- : : S e
(g) -holding of convocation to confer dcgrees _ _ - L - ;l_

" (h) conferment of honorary degrees; :
‘ -~ (i) withdrawal of degrees; dlplomas. ccrtlﬁcales and other S
oY o academtic distinctions;
S -(j)- establishment and abolition of faculttes, hoslels. teachmg
o - dcpartments and collegcs mamtamed by the unlversny,
- ' (k) condifions under which collegcs may be admitted to the .
) pnwleges ofthc umversuy and withdrawal ofsuch ' !
: prlwlcgcs o
(Iy . extent of the autonomy whlch ‘the. teachmg departmcnls of thc
university or colleges may have and the marlers in rclatlon to
~ which'such autonomy may bé exercised;-
(m) quallf" cations, of Professors, Readers, Lecturers and other
teachers in affi liated colleges and recogmzed irstitutions, as-
- _ ~ per the, norms set by rcgulalory bodles!Counc:ls of various:
- c dlsc1plmes
o ' - {n) administration of endowmentsand lhe institution 6f
fc]lowsh:ps S-ChO]al‘ShlpS -studentships, exhlbltlons bursanes,
. medals, prizes. and other awards; : -
(o) emolumcnls and tcrms and conditions of sn:rwcc for thc bcncf is
" ofofficers and teachers of. the umversnypayablc From the . '
S niversity fund;. - .7 B
o s (p) mode of delermmmg sen :onty For the purposc of this Act;
g - (g) mainienancé of a vegister of regislcred grad uateé
' (r) “accéptance and. management of bequests, donatlons and
-+ endowments;: =~ . 75 :
(5) terms, conditi ns and mode bf aﬁillatlon ot' the col Ieges and

- lnstlnitlbns," . : L
tiers thc}\(*,‘_ ﬂus Act. 8¢ 1o be prowded for by )

i 3. (1) The first stntutes with regard to matters sct out in Section 30 shiall  Statutes
be made by the State Government and a copy thereof shallbe . - how made. .
. laid on'the table.of the Legisiative Assembly. . o .

{2) The Board of Managencm may, from time‘to time make new or
additional Statute and may amend or repcal the Statute in the
manner hereinafter provided. - ' S &

(3} 'The Academic Council may propose to'the Board of Managcmem -
the draft of ; any new Statute or amendment of any existing Statutc 4
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" 1o be passed by the Board of Management and such drafi shall be
considered by the Board of Management at its next meeting;,
Provided the Academic Council shall not propose the
draft of any Statute or of any amendment of a Statute aﬁ‘ectmg the
status, power or constitution of any existing authority of the
.. University until such authority has been given an opponunit} io
express its opinion upon the proposal and any opinion so exprcssed
shall be considered by lhe Board of Management

(4) The Board of Management may approve any sur:h draft as Is referrcd
cloin sub-secuon {3) and pass the Statute or re_|ecl it or return it to-
. the Academlc Couricil Tor reconsideration, cnthcr ln whole orin parl
- or suggest’ any ‘amendment. . -
(5) . Any-member ofthe Board of Management may propose o lhc
" Board' of Managcment the draft of any ncw Slatute or amcndmenf
1o emstmg Statuté:and the Board of Managemen[ may ellhér aoccpl '
or I'Q]BC[ the proposal if it relalés to 2 matter nof fallrng Wwithin the,
':purwew of'the Academlc Counc:l In"case such draﬁ rc!atds tod -
. matter withiri: the | purview ofthe Academ:c Counc:l ‘tHe. Board of
- Management shal[ refert it _for cons:deratlon o the Academic =~ -
Council, which may either report to (he Board of Management thal
- - it does nat approve.the proposal, wh:ch shall'then be deemed to ’ )
-have ;been ‘rejected by the Board: of Management or submit the
drafi:to the Board of Managemcnt il such form. as the Academlc :

E - Couhcil may approvc and the prowsmns of this Sectton shall app[j,r '
A . -in-the -case.of draft 'so submrtled as 1hey apply i the case of a .
E - - drafi proposed lo Ihe Board of Management by the Academtc- :
. | .- Coungil, . i

A ."(6) -No néw statufe shall be :ntroduced or any addmon or amendmcnt _'
4 . . T repeal of e,mslmg stalutc_ shali be made wﬂhout thc prlor -
N - : approvafoflhe Chanccllor - ‘.k- -

3z..- ‘Subject to thc provl_smns of this Act and the statues madc. : ° Ordinances
there under the Board of Managemcnt may n‘iakc ordmanccs P
o prov;de for all or any for the followlng matbers narﬂcly S
- (a).’ ‘the admission of students 10 the’ university; " )
(b) the courses of study am‘.{ _curncular to be_lagd
bl
- 1_(c) the con'cirflons _under which studcnls shall be admlttcd o
~coursés of ‘study and curriculdr: and exammatlon f‘or
degrees, dlplomas other academic. dlslmctlons
(d) the recognition and inspection of hostels;
(¢) conditions of residgiice, conduct, attendanc::
and'discipling of students of the unwers:ty
(N, conducl of examlnauons
(g) recogmtlon of supervisors for gundmg research;
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- (h) emolumerit and condition of service-of the university, ‘ -
téachers; o - :
D) rules to'be abserved and enforced by affiliated colleges in -
respect of transfer of stodents;
'G) number, qualification and condition of appointment of
- teacher of the university: . . - o
(k) duties and'powers of the commifiees o be appointed by
_ the authorities; . ' L
() themode of execution of contracts oragreements for, or
on-behalf of the university; | S T T
- (m) condition of award of fél(oiv&hip's._'._schq!agship,’_g@udcntgbips,
" exhibitions, medal and prizes, bursariesetc; R
" (n) 's;iecia_l_‘ar_i'angemenls;'if any, which may be imade for the residence, -
discipline-and teaching of women students and Tescribing for them, -
" .o Special courses of study; T Len T
o (©). i;'ngq'zlig_ém;pr}_gqgppl_leg'cs.-_l'anq other institutions founded or.’
.ol . maintained by the pniversity: Lo T
S () .."régié.tt%r_:o_tfstuge?tﬂ?'be' Kept by afiiliated colleges and recognized -

... Cingtittions; .
@), mateso

f fravefing allowances and da si',;;.'ai;o@;;eg admissible (6

I University, the examiners, the officers and st of the yniversiry:,
13, Coniution ofstudent bndies and thirmo, o lecin,
- (617 allother siattérs which, By this 2 cLogthe statuiés orordinance .

<o @aybe provided;: o T e 1
A gecrally, alf matters for which provision s, inthe opinion.. . 1
+ 9fthe Hoard of Management, necessary for the exercise of the. |

, -;‘;iéi,w‘c'xg'-co‘nfcffqéf;;cjr the discharge of the duties imposeéd, - .

. upon s unietsity mithorites by this Act o staiutegy
3y X

W erdtinaice exedpt ihe' et Srdinances bemade . Oidingnce
- By the I-*-oa'fﬂbm;a.'jl}is’é?_niehr-,-f*irsti-orﬂinahaes"s_h;ﬂ'be-mde-; -+ how atade.
cen oo bythe Board of My pementin consulation withthe State, o1
T Govemmerit and apprval by the Chiancellors, SRR

R T Erovided thai g ordinances coricerning admissiop. . °
o theuniNensity o o s Eiaamingtion, courses Shstudy.

oSS el by ihe Keadoinic Council,
Gt proposed by the Academo. Coupcil

sa'10 subssection (1), but'ay reliim it to
the . Academié Council for reconsidergtion” either in

Whole-of in pan; togéther with any, ameridment Which
the Board, of Managerssn Lo

gt anagenent may suggest. . - O

(3 Al ﬁmﬁ:gi_gnaﬁi;éser;ﬁ&c;éb}i:mg;aqam'pf-is'_fgaﬁ_agqmqushaﬂ-ae S

- submifled th the Chancelfor for approval and;all sich ordinances -
shall take effect from the date ofits approval by ge Chancelfor.
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4.1y . The authorllles, commlttecs and othcr bodles of unl\r{:rs‘t} Regulations. .
constitiited by or under this Act may make: Tepulations, subject C
to.the provisians of this-Act, the statuteand ordinance:-
(a) taying down-the-procedure.for the meetifigs and the
number of members required to form a quoriim;.
Provided that.intil regulation providing fof quorum’
- dre made; tﬁequomm to: cgnsfrutea mecting of@ny L
i authority,’ committée of othier body of the university shall
be the number forming ihe majorify. of the memberts
; constlmtmg such-authority, commmec or other body of the -
“ 7 university, for the time being; : _
(b) providing for all matters which, by this Act the statute-or *
: the ordiriance, are to. be prescrlbed by rcgulatlon and
(¢} - providing' For all ofher matters solely conceming Such amhont y
. _vor.other bod)f or-the committees appomled by them ahid not
{ IR prowded for by tlifs Act, the slalute or ordinance; - ¥
(‘7) Evcly authom}, comm:ttcc ‘and quy ‘of the- University shall makc
. -Regulation prowdmg for issue of notice to the members of stich
authority, comiittes or. body for the dite of meetings and o[ the "
_ business to be cons:dcrcd at meclmgs andfor I\Emeg lhe mmufcs
of the-meeting; o N
.. Provided.that. umll mgulatlon prowdlng for issu¢ of notiée 10
- the- Members is made,” the’ modc of issue ofnotlcc shallbetn. ~ . - ° _
person and by régistered A.D. or by Courier Semcc issued- bef'ore o S
-~ ‘minimam tén. days from the datc of meeting; - *" - T T
Prowded ﬁn’thﬁrthat any. auiharity, committee or bo-dy of fhie .
Unwersnty v.hlch is'not-satisfied with any modifi ca110n Or. annufment
may appcai tothc Chancf;llor whos': declsron i this mattcr shal! be
F nal : :

(35.(1) A0 lnstxtutlon agplymg for aﬁ I:atlon 1 lhe unwe:sny “shll- appl‘y N " Affiliation. -
|n wrltmg to the:Registrar-and shall satlsfy thei Academic (‘ otinGil:- AR
- (a) .that the- co!lcg&wull supply aneed'in the: locality<in” L L )
rcspectofmstmctlon and«teachmg in the Health sc|cr|ces - : T
. having regard'to the suitability of thc locahty where N
thccollegelstobcestabllslwd g o e
(b) that the@ollegms tobe undt:rﬂlc maﬁagement of R o

. ' i quallf cat i f theieachlng slaIT
and the condltions goveriiing their fetiure of office are
such as to'make: due provision for the cotifse of i ifistniction. -
" f chlng ar lrammg 10 be undcn‘akcn by the oollegc o
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(¢)  that the buildings in which the college is (o be localed are
suitable and that provision will be thade in conformity
with the ordinances for the residence in the college or
in lodgings approved by the college, for students not
residing with their pareats or guardians and for the
supervision and weifare of students;

t¢) . that due provision has been made or wdl be made fora
- “library;

(D . that arrangements have been or w:ll be madc in

conformity with the statutes and ordmances lor

- imparting instruction in Health sciences in a
properly eqmpped laboratory or fmuseum;

“ (g) * that due provision will; as far as. circumstances

may permit, be made for the residence of the Princi pal
and sormie members of the teachifig stafT in or near the
cuollege or- the p[ace pmwdcd f'or thc rcsrdence of

--the student,-- ST .

() ‘that the ﬁnancml resources of the collegc are such '

.- and efficicnt working; and; - - y
€t} | that the colfege rules fi fixing the fees |1'any to bc pald
- - by the students have not been so framed as to -
_involve such compeulion with any. exlstmg collegc _
- in the same nelghborhmd as would be m_;unous o
the-interests.of education. < ¢ - C
- (2) The apphcat:on shiali contain an. assuranoc lha! nﬂzr the
“collegé’is affilidied:and: ‘changes io the management
or teachmg staff and-all.other changc.s, which resujt-in’
" any ofthe’ requitements mcntlcmed in the sub-section { 1) B
not belng fulfilled or continued to be fulfilled, .
- shall be forthwith reporied to. the Acadeniic Councll
('%) On receipt 6f-an appllwtmn undcr sub section (i) ‘lhe -
Acadermic Councﬂ shalfzas s 5 .
(a) direct a- Iocai mqunry tobe made by a compcienl
— . Fperson or'persoiis ‘authorized by it in this'behalf ~* " i
T in respcct’ofthc matters rel"cm:d t&ln sub-section (I] B
_ #nd-siich other matters as may be deemed nccésary: '
¢ and'relevant; . : N o A e

Cbl mlalﬁ sur;h

-'.j('t:)' ‘gwe diré conf derauon to thc requesL lf any -
" made by thcnppllcant for teconsideration of' any
of the conditions conveyed to l'urn
(d) record its opinion on the question whether Ihc
application should be granted orrefused in
whole or in part, stating the result of any i mqu:ry ’
under clauses (a) and (b)-

. P LA e
[ENPEE R E YL EIEL TR 1S Rt SR

_as to make dugé provision for its contitited malntcnance o

ke ®

i,




: t . B
T ‘. - i - b
i
!

mﬁm-ﬁﬂmmfﬁw 2003.' ' I S TN 1)
(4) The Reglstrar shatl submlt the application and all ' -
proceedlngs to the State Government, which, aﬁer
such inguiry as may appear fo it to be necessary,
‘shall grant or refuse-thé application or any- jpart thereof.
(‘5) Where the application or any part thercof is. granted
the order of the Stat¢ Goveriment shall _spemfy the
; .courses of mstmchon in rcspect of:whichthe’ .- - _ )
; . : - collegeis affi liated and where the appllcallon or--- - L
e any.part thereof; is refumd the grcmnds of‘ reﬁJs.al ' S
' - shall be stated:
- (0) As'soonas posmb]e aﬂcr 1hc Statc Govemment
makes its order, the Reglstrar shall submit;to
" thie Board or Managemerit a fill repori Tegarding
lhe appllcahon, thc acfion taken thereon undcr
L sub-$cctlons (3) 10 (S)and of all proceedmgs :
oonnacledthc s_:v:th ~~~~~~ e S N
. An app]ncatlon unde.:r sub-sectlbn (l}maybc S
o wﬂhdra_, at arxy flme Bﬂfore an’ order is madc

o ST .

e R

36. :Wherc a Collcge'daslrcs to add to thc courses of :

Extensmn ol'

JE 7 instruction‘in. respect of which affiliated, the
' 5 _ Ty xocedure prescnbed by Secnon 35 shall soasmay aﬂ'hanon.
T be befollowed SRR AN :

3 o L3 ThcAcadem:c COI.II]CII shalrhave t.hc powcrto rec-:)gmzc . Recogmtlon oi‘ -
g s arewgmzedmsututlon apy institution ofmse.arch o ., - institutions.of -
e L \ spemahzed stUdibs in hcalth sclences other than a. __:'I'ESBBI'CII and
B '(.,ollege SR ST R "; LR LT L ;.; o ‘.'-__'-speclnllzed

: ; R C T studies. ¥
x. ) "An mstrtutlon Fwinch des:rw 10 havc sucb recogmuon shallw T e L o

: senclan apphmhonlotbe Reglsha: and,shallgl}:er e,
- ‘fullifformation in the application'in respect ofl]le T
fo1lowmgmaﬂcm,mamely-' ENEE L : S T -

i '_qqemﬂhe.m

sﬁ'[anes‘ mid Hhe' mmh'work.done bylh_.m
(&) fecsicvledh’r'pmposi'ad 10“be lvied andithe _
o *financial provision made for caprtaLe’xpendm.H: on
- bulfdmg.andaeqlﬁpment‘-and ‘fpr,ttw cpmmucd '
. - maintenarice:and efficient working Qf ﬂlemsl_l,i!mﬂna- R .
- (3)” Before taking the application into consideration the. h '

Whlbh it-may- decm necessary;

- . - ) FRT - T . - .
I BT L P S L T

- o = I T Tt

Acadernic Council may cafl for any fmther mformahon T -
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(4) If the Academic Council decides to take the application
into consideration, it may direct a local inquiry to be
made by a competent person or persons authorized b)
it in this behalf. Afier conmdenngthe report made as '
a result of'such Iocal inquiry and making such. further
_ : . inquiry as may appear to it-be. necestary, the"Acadeniic
i ' T Council shall grant or Tefuse the application or any part
S - *-theréof. Wheré 1he appllcatton or any part thereof is granted
s - .. the-Academic Gouncil shall; specify the subjects and course
Co . " apd course of instruction is reéspect of whichthe .
S 'mslltutlon in recogmzed and make a répert to that eﬁbct
S EINULEE T (4} th Board ofManagemcnl at its next succeeding meeling.
R e ',.Wheré the application or anypart thereof is n:fuscd lha :
A round '-ol'such ref‘usal shall be staled R j_

dcmlc Councnl shall have the power to approvc an’?
nsmlrt' on as an, appm\'ccllnstnutlon for-specialized. studles
: labonilory wbrk, mlemshi p research or other academrc
T -wark'fn the health stiences undcrihc guudance Dfoneor
*“'__"-' ‘_ mm;;uahi‘edlmchcr SR

(2)_-.' An msmunon wh:ch des:res lo have such approval shall

..__.:follomng maltcrs,namely- RS
S (a)_ lhe name, quahf cations, cxpcncnoe and mse.arch work

S ” '--_ B : nUmbt?rofsmdmwforwhom pravlsmnhasbeerl madc

3 projibsnd 10 be madc,. _

‘“ ER I r'nam nanceanﬂ e‘ﬂ’caelﬂworkmgofﬂwms!ltutlom

LT A

(3) Beforc takmg the apphcailon mto constdcmtmn lhc
' Acadefiic Council may cali ﬁ)rany aﬁmhennfonnalmn
whlch mavdeem necem ] - e

-

"n'--

" send an apphcalmn to'the chtstl'clr and shall give. :'- D
fult information: i the: appllcatlon in: n:spec‘l: offtﬁe : :v_. R

+ Approval of -
msmutmm

Lo
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(4) I the Académic Council decides to taLethe applrcauon
into consideration, it may diréct a local inquiry to be
made by a competent person or pcrsons a authorized
by it in this behalf. After considering the report made asa
“tesult of such local inquijcy and taklng ﬁuch {urther inquiry
as may appear to itio'be; nccessary, the, Aqademtc Coumeit
. shall.grant or rcﬁlsc the application, or. any paruhe;eof ~where
-the application or any parl. thereaf is. grantcd the Acadcm,lc _
Couricit shall specify the subjects and caurse of tnstrucﬂon L
- in respect of which the institution is approved and makea.” -
report to that eﬂ"ect 10 the Board. of Manggemenl al;ns neEXt
' succe.edmg mcctmg “Where: the appl"catiop or any, =par1 thereof
.S refused thc grounds of sﬂch ref'usal shall be sqﬂed o

: The nghts conferrcd on,a co'llcge by aﬁ' hauon'rgay bc LI Wi[hdrawal uf
o -:w:thdrawn ln-wholc‘ol; i part ormodlf' d.if 'thccollege’hasf a'l'ﬁhat:on A
. failed 10 earry-out any ofﬂlcprpv;smns of: o5, PR L
. subssection (1).of Section 35-orhé col| lege has ﬁ.lled to‘--=- e o '
" obséive s any of the condltlons-qﬂts afﬁhatuq;}- Ve et L0 e e
_thecoﬂegc is condu&tedlﬁa' anner whwh1s pmjudlcml ‘-'7"j Do T
" - fo the interests of education; ™ I+ e ST
_ (2_.) ‘A motion: for1hc withdrawal: orthe modljic:auon of . oo
- 'suc'h shall bem:tratedonly in'the AcadcmlcCouncll T
Thc m&mbcr of ttie Academlc C0uncll who m’rends L e .
1o move; such a hiotion shai[ ‘givé-notice of A ahd sha]l Coo e s Y
.+ statedin, Akriting the grOUndson whrch itisinades:-. - L
= (3_}_-Befnrc faking the’ said motipn:into’ cdnmderauoh, the R
Academ:c Counc:l shalls‘.ehd 5y copy:ofthc tiof ce;and B
0 5\~T|tte_r_L Stalemcnt mentmm:d in sub “section (2)1¢ﬂie A
SRR o nclpal of' lhe college nccrned' quclher&ﬂlﬁi mllmatlon T e L
lhal ariy, reprcscntatlon An; wnting submmcd wuhm-,a period. . L
pecnﬁed in‘syich mtlmatlo'n ‘o behalf of thecoﬂegc wﬂl“bc - '
. cons:dered by the Acﬂdcmld'tDHRCll g
-, oy o Provided tbaf‘lh& pcrgod SO sPec:ﬁed may, af
PR nmar} bcextcndegby"thé“,qal.__ C LT
SNON Onc rcx.expl of ﬂlerepr&mwnon of On l,hc cxpuj v




(3) On receipt of the report under sub-section (4) the -
Board of Management shall, after such: further inquiry, -
~ ifany, as may, appear ifto be necessary, record its
opinion in the matter- -
' Provided that no resolution of the Board of
Managernent recommending the withdrawal -of affjliation
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~shall be deemed tohave beetr paissed by it unfess the. -
resolution has obtained the éﬁ‘pﬁdn‘=bf-fw¢.mi@s’bf the .
members-presént at the fh'ééliﬁ‘g—bf{hé]_aﬁoafd_'pf-*f R
Managé_m_enLsu_ﬁﬁm‘e_ijbritg“cdmp;jisir’i‘g\ﬁb_'tj_léés_ than -~
. one-half of the members 6f the Boardof Management. . -
(6) “The Registrar shall subinit ¢ propssaland all procecdings,

Y

. Ibany, of thé Board of Managétent and the Academic.
Coutneil relating therefore; to thé State Government ' -
E _Whi‘ch,-';aiﬂ_t:r._st'_lcb‘ﬁli.'!hé_f‘,iﬁ'@hi&;i\fa\nﬂ.ﬁs’mai'-':a'ﬁp._e.a.f;}_'_ R

5 elobe nesessary, shaliwiake shich ey s it debmis. .

+ix Gt communicate it fo' tid Boar

< ANG Communicateit fo'tie' Board of Managemant:
T (7)-Where by an order miade, uindér $ii6-séction

- rights conferred by affiiation is Bithdrdun i wiiole. . . ':
or Inpart or miodied; the groutids For such Wwithdrwal; . -
o‘r'-.'quiﬁggﬁoﬁs-sh'é-l_-liBé%‘éﬁ_‘réafiri‘atﬁé‘;a;deF_: LooelT

n an instifution by recognitionor, - Withdrawal of
approval :ﬁa'y_bc__-wimtlxjai:m_jér_"‘sﬁspéjriaed‘fofﬁﬁjfperf;'lc:d:_by. " recognition or
the Academic. Council. if the ';ii_]'s"tii[igibhfhia‘;s failed o observe  © - approval.”

- any égqﬂit‘iéns'_bﬁi;tslrécﬁgqi'tidﬁtpr}{ﬁbroﬁ]'qi‘_ﬂ'g'cf@_ﬁ;;k I
w1 . -Assigned t0.il, is conducted in_a mafier which'is prejudicial - - el
Edbythe - -

. 40. (1) The rights conferred o

.~ 10 the interests of education; of the teacher recogni;

L “""f'emﬂ)’lea‘e“h"'hﬁ“"“‘j"s S
) Befofema]-.mganorderundersub-secllon(l)m

Lo reseectblany recoghiized of approved insititien; the
S - Acaderisic Countilshill by iice in wiiting, cail uponithe .-~
| T.g o inslitition fo'show Causewithin Ge mionth from thedate. o |
e : -o'f::ﬁeréceipt,c‘;ﬁghe;r_:qt_icé;why;sucf’h'_éh'-@fdgr_,sho‘alq;.-__';";‘..‘f__‘ S el .
| o mobbemade. Theperisdsogiventfor showifgliegase < . .
oy ey if niecessary, bo extefided By th Adadeic Coupcil; <
() -On receiptof the explanation, if any, made by.ihe
eioninseply fothe notice tyui o

ES
Ny,

R Iy [

 decide whether the recognition of spproval shouldbe ~ - . v
~ withdrawn or as the cass fhay be, suspénded-and make,.

an order sccordingly.
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4] .(l} The uniyvossity shall eslablish a Fund to be catled the wiiversity™ . University
Fund.

fund..

(2) Ihe foftow ing shall Form part of, or be paid into, the unjversity
FFfund:- '
(a) -z2ny rent, contnbulr(m oF grant by Lenlml or State
Govemment or any body corporate;
(b) trusts. beguests, donallons endov.'ments and othcr
graots- . :
{c] the iiicome of the unwersny fmm all sourr.es lm,ludlnL
‘tncome from fees arid charges
_ (&) ali other sums received by the. un wcrsrt),
ﬁ) Thc un \.Cl'slt) Fund shall bc kLp[ in ahy I\allonahzed Bdnl\

T

47 (I) The llu e;s;t) rund shal[ beappi{cahlb-to lhe follo“mg‘hbjecls L Db]t.ct fa o Iuch ' :
and in 1h( foﬂowmﬁ order. SRR, A Um\crsrt} Fund S
T L e e T e S may be applied. C
_(i_a) pa)men[ ordebls |r|cu]'rcd by {hc ul |vcrsuy for th o e . )

purpo:.cof this Act and’étélu‘ic ‘the’ ordlnz}nce SR j' TR T
% and Tégiilation rnadethere-under G R e AL
(b} upncep ofcol'cgvn tcach:ng demn‘.n ents, schaols oi - ' o
- sludics esta‘bllshcd by the university, rf:'ndem:t:r =md o e

Chostelsy : , ) .
(c) pay ment oﬁhc cor.l Df audllof“thc Unive iy Fund e . - - -
(d) e).pcnscs ofan\' st or procccdlngs 1o whth mvcmty o
- s aparty: ' T o

{c). payie Lofsalanes and allowanccs of thie Qﬁ“ccrs and _-'L ST e
-_:_omplojrec's'o rifis-aniversity; members of the: teaghinig ' o T
T siafandihe cstabhshmenrcmployt,d inthe collef,ec _ ‘ _
- -.‘mu,lntznned by the sniversity for and In furthérance of = o020 - o L
T biesnurposes oflhm AcL, and{hc Statute, thE ordinance L. : -
.- 2ng. fe"ulatlon thade théré:y jdef 4nd- i‘uthc-pﬂjrﬂenl
'0f‘dn)‘ Prowdcnt Fungd Conlnbuﬂons ‘praLiiny; “and .
“giher: benefits 1o any . such:officers and emp[oyebs membus .
o ﬁoﬁ.he 1eachmg staff or'the memmbers- of stich es‘ldblgsﬁmenl A ‘
o pwment of the- u-avehugaud o‘lhcr alloWanws‘oflhc. B

TR s 1 ti

_ ST mi'gr_&*
o of This Adt, and the Statute, Ordlnanc‘c and

- churallon made‘ihercmndcr ) o )
fg)  puyment of fellowships. schofarshmﬂ' wiudenlshlps and - _ ' -
cotficr awards G sfudents; Sl T S CLlhE
(hy - grie ~ient.ol any expenses incurred hy the UI‘IVLrblI) w0 SR
careying out the provisions of this Act. and the L Tt
‘Stawute, Ordinance and Regulation made thers-under: e T o
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expendlture Forthe . ] )
the previcus &ppmval of the Buardof Managcme

43 Thcannual rt.port ofthc um\'crsﬂy sballbc prcpared under the Ay Al:l'l_ll,la'l‘R_ép_oﬂs.‘ -
dq'gctlon of the Bq;m:lof mtm shallbe submitied (o the . LT e e, 2
Boaz:d -of Mﬂnagempnt an; orheﬁm; such dite as may“be. prescribed. , S

by thc,siatult. andﬂm]li:ecomdimﬂ the Board of Managenient. . SRR R

; ; atits me;,fmg The Boasdof"' napetise nu)passrcSOTulxon R
< thereon and ¢omm unlNItelfn Fothc Cfmncellor The i umvermt)
. shalj; thcreaﬁersendncop_yo?m rcpqnto thc State S
Govemm‘-nl and the State Governy i shall, T LT d 5
- the same to'-bé‘-:lai;loh;ﬂ-cubfe'c){ tthtate Législati\?c_Asscmbly.-- SR R

HILB'I’I.SJa.I.IVB Assa'ribl)_ - SN

i 45, No sludunls shal[beemollednsaahdcnl oftheumyers:ty S Enrolment ol‘ _* S
wunless he’ pocsesesawh quall :cnm as may be pn‘:scnbcd Students. S
bythestaiutes .,._,'-_ R ‘ A S

46, m (Al post- grathiate in

i shall b,. conductdi o '
R \Shall D*s-maﬂbfh!:h%dﬂﬂle

= p T umyerslﬁy« HO}V Gwer ‘lbmnmw ,_1,' . - ' _
AT by .suchdenaﬂmemsormdpreo: T ‘_.-._-.__;__- X
T of‘headqtlalters. | Tt ST Ty o




48,

far

47.

(3) The ummmlymaymaummwvamymuphccs

other than the hwdqummufﬂnm on stuch terms
and ccndltlons, as may be prescribed bylbe statutes and -

ardinanccs

S‘mdent il the unwcrsrtyshallrcﬂdémﬁ#mnodauon . - Residence of

provided or approved b} the um\iusib Ti"sfvmntd by'the o '1_111:' .sfu.dents._—

ordmdncu

1)

lf rot I;.ss lhan two thlrdsofthenmnbelsﬁfﬂwlmdumo . "~ Homorary
. Cayneil recommend tl;latan honoralydq:pca'o&umdumc - . Degree.
 disting:ton be conferresd on anypqsqnonﬂ: soud Bt heis- - 0
m 1hc1r -.mm:on, byrcasonofcmmmt '__' 0 and attiaweents .

ol' ihe. Lu;ard of Mana,gement and ihc recaﬂru'érdmdn‘ts couﬁlmod-
b) thed h.mccﬂor ‘the Board of: Managmenl may confer onsuch
person lhc honorm.y degrae orother academic distinction so -

recomm r:ded \'{Iﬂlout rcqu;nng hlm to unﬂ:rgoanyr.xammauon '

- AH the,aulh-mhes-pf the tmwersuy shall havc pow : .. Committees.
.- loappoin] committees.. Siith committee. ma:rmclude , - '
pclsans ‘whoare ndt membcrs qf the xuthomy appomlmg-: :

‘the coramittige. D T \.'




A T

' ;'.'_'_ . -the, umvers:!y fund‘
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1L Every cdlieye - shall furnish such Ieports retums and othcr
information as the Board of Managancnt, afier obtajning the
opinion of the Academic Council, may require to enable it
to Judge the effi Iciency of the institution,

- (2) The Board oF Managementshall causq suchmslltunon io be .

inspecied from time. to time’ Hy ane or. Nore persons aur.horrzcd
by the Bnard of' Management in this behalf '

3) The Board: of‘ Managcment may call upon any such col Icge or
mstnullon S0, lnspected 1otake wxlhm a spec]f' ed penod such

.action as may appear to !t to be necessary .

- 52 {l ) Subjer.:{ 1o thc prows:ons of the Statiite; al] exammers apd
- moderators.of eaarhmat:ons shall be«@ppo:ntcd b} thc e
Vlcc—chancefHUMn donsultaﬁe vitha: c‘(J‘mmlltee
e cons:sﬂng;oﬂhewfoﬂuu mg’mem SA
( a) Dean ofithe: Eacu]ly coﬁéerned who shail be lhc
- ChainngsioFihe: Gtifnml : G
(b} Chiaiemrap: Ftbe*Bdai‘d-’bfﬂ)c Stuﬁrcs cqriccrncd
&) a membero‘f’l‘.l'ie-concemed ‘Board of Studn’s to-
o * - be:nominated:by: Vice:chindellor, - - :
’ ('7) 1t durmg the course of an- exammatlon -An: exammer becomes-
mcapable of ; achng as such for that ¢ coursc, Vlcc-chancellor
shail appomr another c‘cammer for such coursc o

‘53 (l) “No’ Pcrqon shall be, appomted to any lmchmg post
of the. umversﬂy whose salary is payableﬁ‘om

R ofa selection &

sub—scctlon(Z) o
_ va:dt;dlhat 1!"
posts aforqs“all_ ot e “ ?,; :‘___; _;‘ onfint ___,fdr more thiari -

-o,f‘the reachlng_-._--r o

-‘lnspectron of
College ang
Other Body,

"Appointment
“of Exammers
and - ¢ .

Moderators. -

Appmmmcnt of‘ )
ieachmg pmts
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{3) Vice—chancellor shall constituic a sclection conimitiee consisling
of the foilowing members:- :
(a) Vice-chancellor: : Chairman
(b) one expert to be nominated by the o - Member
Chancellor froi a pane} of three
cxperts in the subject proposed by
Academic-Council not connected -
: ‘with the university in any manner; : I .
Hc) three subject experts nol. uonneoted : - Member
with the university in any manner 1o ' ;
be nominated by the Chancellor; , : -
(d) . Secretary Health and Family Wclfare ..x " Member
*_ .or.his.-nominge not below the rank of o

-

: Joint Secretary to-the- State Govemiment. _ _ _
(3} l‘hrec mesmbers of the sclectton commltlec shal! form : - A
thie quorum,” . - L _
. Pravided lha[ no recommendatlon shall be made,
unjess at; [east two experls nomlnatcd uiider eIausc (h) and
(cYof hub—Sectlon ) are’ presenL - :
(4) The commiittee shall examine the merits of various candldates
dnd rccommend 16 the Board of Managcment the n@gmes
s of suitatile persdns for the post arranged in order of merit.
(5) .Out of the namés so recommended under sub- section(4)
hé Vlce-chanccllor sha][ appomt persons in.order-of merit -
wnth the pn ot approval of the BOard of Managcmcnt ‘

',the eachers of the umvcrs:ty shallbe _ i A Salaries tﬁ;tﬁc .

-:4 “The salari ’

payab1¢ ‘p}h _hc umversuy in accordancc with thc . e - " teachérs payable .
ordlnancc . ~ : ST '_- bv -U)iivci-'sits'f.'- .
Savc a.g othcrwrse provldcd In: lhls Act all casyial: vacancies _' F' llmg of ¢ a.sua!

ol‘ lhe\mcmbers other than ex—ofﬁc:o members of. any - R “vacancies.

authqntv\ pommltlee ar other body of the universify:
N shaIl bc f' lle:d, as soon as- posmb]e for.the remammg term: °

56([) Everv ‘?ulﬂl'led oﬁ' cers tcachcr and pald cmployecs .o - Service
. _ of:he qmversuyshaﬂbcappomwd undcn:awnttcn ST -'-Q@';n;{itioris‘.
by i e e }}Lﬁf xla&(héha Kbc;k&ggrd,?ﬂ}@;th&ﬂ S : SRR
s (5} An '.Jt:hsp.r.!‘r ding:seryice e _
Upon mwrdanoe wuh estatutes and ordmance Teot o ' o
S37.( l) The unwerSIty shall constitute, for the benefit of‘ its* St Pensi(_in' and
ofﬁcers,ieachers, clerical staff and other employees B P_rm'iderltFund.

L sur.b(maqucr and sub_ject to such condmons as
: may. bt.‘pfe,icnbed by the statutes such pension,
' lnsuran\,eand prowdent fund and institute such other’
benefits as it may deem fit; '
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(2} Where any such pension, insurance or pravident fund .
has been so constituted or where any such peasion,
insurance or provident fund has been constituted by a
coilege under rules which have been approved by the
State Government, the State Government may declare
Provisions of the vaidcnt Fund Act, 1925 (No, 19 of 1925);

' shaH anply 10 such t'und as, 1f' itwere a ﬁovemmcnt Prcmdem F und

58. Na persar: shall impart mstrucuons in thc umversnt;

orany coltepes .0 R

{a) unless-such person possesses the quahf‘ catlons

laid down by, thc Academic Counctl i this R

~ behalf, and - :
(b) em:epl in such sub_mct or subjecls and upto lhe
- standard for which his’ quahﬁcattonshavc bean
‘ appr.)\cd by ths Academtc Council :

- 59, : C]assmmtlon of tn:achers of thc unwersit)f the aﬁ‘ hatad o
< colleges and mstn.unons shall be such a§ prowded in lhel '
- Ol:dmanr-e o -

60.(1). lf the Siatc Govemmenl is satlsﬁed that owing.to.
mal. admlms(rpt:on or financial mlsmanagcmnnt
i the v riversity a s;tuauon has ariseh whcrcby
* finaricial Sf.ahlLi !ty ofthe umverslly- has:become:
- insecure, it may by. notification, declare that the .
finances of the Lniversity shall: besuhjﬁct to |hb
ooutrol of the. State Government <

@ Every. iigrification issued urider sub-scotlon{l)shaﬂ R

L. theh-ai instance, Temain in operation fora: pexidd ” -
of ene-yearsfrom the date’ §hecificd in henatific ication
nd the State Govemmem m;ay from Gime totime -
rby nouﬁcatxon, extend the period of oparanan by
~ such-further-period. asit may thinkfit, provided
" that the total permd of opetauon does fiof cxcecd
‘ three \ears, o _ :
() Duiing, ﬂ‘le—pﬁrlod‘of tha not(ﬁcﬁtl i
sub-sec,uong ; ,ggg"
" Bt e el

S RGN "tgﬂmg- (oD ch;t_:annons af!
t _ﬁn&nmi propncty as may bc specified in the
_ dlrect'un and to give such ather directioris &s the

. State Cic dvemment 1 ma) delf:m necessary and
adequatc for-the § purposc. -

.- {4) Notwithstanding: anything cqntamcd in this ‘Ack

- any stich directioh may include:-

(i) 4 proyision requiting the siibmission of the’

“bud; get to the State Gove,mment for sanction:

' Clagssification of . |,

State’ Govcrumem
Cteassume . C

1) cari.un
. clrcumstances

Apprevalfor o
imparting - 1
mstrucnons N

tedchers.

ﬁnanmal contmi




muﬁﬁ.ﬁﬁiﬁmmzms B 6_16(31)\

e

(i) a provision requiring- thc umvcrsrl)f 1o
submit every proposal involving financial
implications o the State Government for
sanclions; -

(iif) ' a provision requmng thc submission of every
proposal for the revision of.pay scale and ratc
cf gllowances ofthe ol‘ﬁcei‘s, leaohers», and

 vither persons employed by the university to

- the State Government for the sanction;

(iv}  a provision requiring the deduction of salarics

: and allowances of all or any- c!ass of persons

. -cmployed by.the uhwersnty, rod
‘(v) ¢ provision requiring the deducnoq i dhe -
number of posts of the-officers, teachersand”
- other pergonscmployed by the uriiversity;
- .-._{fvi): .-,‘,3 prowswn requiring | the lqwenng down of Scales
of) pay and rate of allpwances; and -
- (vn) ;1. provision in‘régard 10/ such othitr: maucrs as rnn3
' - ‘have thie effectof réd ucmg fhe ﬁnancial w‘a\n
.on the university:
. Provided that lhe Chancelfor may; if he
. gunisiders it necessary. 5610 do, appoml za .
- '-;:ommltrec consisting: bfaneducatlomsu and-’
©agdministrative éxpertand a-financial expen- ta
assist Vwe-chancellorso appointed in exerclse 01
-:uc;h poWers and dlscharge uf such duhcs

(3 ‘) :NOI“ ithstandmg any thmgoontamed mthls Acl,
ALS hﬂ?& itiding on evéry authbrity ofthe ™o
A hwemtj'-;md Every officér nftheﬂnwersrtytb
gw»,wﬂ‘ect :toihe dmctibn gwe.n Underrhis Séehon,

[( 'l E\Jel:;,' Gtﬁem‘of ﬂ]&:unwcrsny sh&]l bc personally
= Jcaj:le,{@rmlsappl‘ cal’iOﬂ Dfany‘«ﬁmd OF property:s -

S e -.‘_ AFE

8 »n mm&md‘mﬂh&v&h“_ o 4

g '.'.-&g'. e A ‘ ”: ) K 3

"R ‘mﬁ*.,lﬁcate.is‘sué& b{tthe Secreléry oi‘Mbn
Pawc: and:Employment be recovered. fnom such -
ofﬁc»t as anwsoﬂand revenue: |

: . Atrovided thatm action (53 recover” ﬂummouni’
e \ot{os&as arecaroffand fevenue shall be tak&iuntile o .
reasovmblcnpponunﬁy hasbeen'given tothepeeson ' ~
1 S - goficermcd 10 fiimish explanahbn end such éxplanation o ' S
. - hasbeen considered by the Statr Government,
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416 (82)

6E 1) Ifthe State Government on receipt of a report or Powers of State

otherwise, is satisfied that situation has arisen in which - Government to

the administration of the university cannot be carried apply Actip

out in-urcordance with the provisions of this Act, modified form with
withow detriment to the interests of the university : a-view to provide for
and i i '\pedlem ifi the-interest of the university ~_better administration
S0 o de, it may by notlﬁcatlon, for reasons to be of University in
mentianzd therein, direct that the provisions of ’ certain

Section 11. 13, 19,20, 21 27, 34, 43,44 and 70 shall as  circumistances.

from the date specified in the natification. (herein
afier ir. this Section referred to as the appomtcd dale)
not dppl 1o 1hc unlverSIty )

- (2) The NoUifi ncauon |ssued under- sub-sccuon(l)shall
remain ia operation for a penod of on¢ year from [ht. 2
appoinicd date-and the Stale Government may, from -
.. time'to imé,.extend the period of such further pcnod S _
A8 it m: 1y lhmk fit so; however that lhs total-period of . N o
. operation of the notification does not-exceed three years. - ' )
(3) .the Clizacellor shall simuftaneously with the issue of . ' R
the notitication; appoint any senior Officer of the Govcrnment S N E
) prefe; :bly with-suiable Academic. background as-Vice-
_chanee hor dnd Vrce-chancellor so appointed shall hofd
. office durmg the period of operation of the notification -
- . and shall, have the all powers of Vlce-chancellor appmnted
: --undcr ‘S:buonl3 S .
) oL B Psm |ded that Vmc—chance] lor may notw1|h5!andmg
AR ‘ _the expiration: of the penod of operation of (he notifications,
' : contmu ‘10-hold. office thereafier uptil-his successor enters
. upon ullquc but this period shall riot-¢xceed. one jrcar
(-1) “As. frmn thc appointed datc.. the followmg conscquenccs
shall cusue, namely - = .
. (). \ice-chancellor, ‘holding office :mmediatcly -
‘ ' : . ; before, the appointed date, shall notwithstanding -~ - -,
-that hiisterm of: oﬂ' ice has not expwed vacate hls'- BRI B '
- cffice; L X
( b) ~every. person hn!dmgtoﬂ"lsé?ﬁmt:mbhmﬂﬂrei TR
R '-__‘50 Hrd'c Managem 1)-bri hesAcadeniic Council,
R casémdy be :mmedlately before the -

P

‘ Jppomted date shall cease to hold that office;
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(c3 . rand, the Board of Management or Academic
_ cuncil. as the case may be is reconstituted in
arvordance with the provisions as medified.
*"we-chancellor appointed under Section 11 and 13
=smodified, shall exercise the powers and discharge
the duties-conferred or imposed by or under this
"% 2t: on the Board of Management or Academic
LCouncil.
-Provided that if the Board of Managcmcnl and
1cadeniic Council are nol constiluted before the
- expiration of the pcnod ofoperatlon oflhe nohf'cat:on
“vice:chancellor shall on siich expiration, r..xe'rcme the
" powers of each df these authorities subject to '
_piior approval of the Ch‘ancellor till the Board of
aianagement or Academic Counc1l as {he‘case .
HEAY bc isso oonstlluted

On e\p-fatlon of the pcnod ofoperatlon of the noti f'catlon L -Effect on
Jssued. vnder Sectlon 61, the provisioris of this Act,: as: P explrahou of
madified in: appllcatlon o theuanerSIty mentioned in the. "' the period of
_ notificaziun shall cease to operate in respect there of o notilication.
and.the other relevant provisions of this act shall rcvwe : : under Section
arid coniinuge (o appIy thcreto S - [ 1 R '

_ i rowdcd that thc exp:railon of lhc opcratron of
thc notaf catlon shall nol affect'- . : e

(a) pu\’:ous operatlon oFor anylhmg done or- hablllly B L
-rcquired, acu:rued \Or.incurréd uriderthe provlsmm : ' :
.as.mnodified” ‘or.any. order madethere-undcr, or -
Ab)  amy right; pnv:lcgc ‘obligation or’ haballty acquired,
. sacerued or. mcun'ed uiider the provisions as modlﬁcd
" oranye order madc there- under;or
(¢}’ anvinvestigation or refnedy in respect of anJ :.uch nghl
i P Hege.; bllgallon or. habthty as aforesaid and stich:
© .- ina estigation of rcmedy Inay be mstitutcd or enforced
28 |f1he-mod1ﬁed provisions, had not cea; S

‘Ehses;egafd' ingthe mlerpretaﬁon of any “Dispute as to

L .prowaluns;f thls Act orany statute, o ordinance or regulandn constitution of
oras f -vivether any person has been duly eiectcd appointed - . University -
as or. i viditled to be, a member. of any authority or:other * authorities and
body of the university, the maﬁcr shall be referred.to the bodies. .

Chancelior w hose decision- theredn shall be final;

Provided that before-taking any such decision the
Chanceitar. himself or an officer. nominaled by him shall pive
the per::n gr persons affected thereby a reasonable. opporiunity.
of betny wlard;
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Expis-ation- In this Section the expression--
(a) “hody" includes any committee constituted by or under
Ihls Act;
(b ppomted" does not include appointments to the qalancd

. posts of‘lhe umvcrsit)

64. No ac o ,,rocecdmg of any authortly commltlee orbody © Proceedings of
of the v: versity shall be invalid rnercly by reasgnofy-- - . . University and
(@) ey vacanoy in or defec! in the constltulron thereof; ] hodiesnol -
: : .- _invaiidated h\
(b} any dc[‘cchn lhc elccuon nommalmn or appmntmenl ! vataneics.
v!'& person action as a member. thereto; of ' SR

(€) iy irregularity in ifs pror:edurc not affecnng the .
 merits of the cas:: ~

- 65 No sul' prosecullon or other Iegal proceuimgs sha!l lie agalnst o Proicchou of
any officer, teacher or othcr cmplovce of the umversn} for .. - acnun Aaken in
anyth;__ whicli‘is.in good. faith. dong or- intendcd to be dom, R good faith,

- by-him-orher under this® Act or the' statute or unwcmry L. T
ordm.ancc or regulahon K .
66.01) Whenu\ erin. nccordancc with this Act, any. person isto. . .- Termsof office . _
: hold-an office: or to be.amemberof any authority. by rotation © © ofmembersof . |
© . according o seniority;:such semonty in the-absencé:of, any - Authorityof -}
* provisionsto:the contmym the Act;. shallbe detennmcd in - University.” | |
' ‘accordance withthé statute.” . : ' S
: Provided that, till the statutes are madc. fhc semonty N
- in a parl. ularcadre shall.be. determined by the length of conimuous o
‘seryleein such cadrcand where the lerigth-of contnﬂﬂous scrvlcc :

of two ¢ mote persons;iri the saime ¢adre'is the' sarr;c‘ ihen
_ - Tsenioh: \"shall bedet‘e;mmed by senigrity in age; -
- - 2y Wherew,r any person becomes d fémber Qf any author;ty :
' . by vinue of the' -post of office held. by Kim or by viriue -
: ofpoq*se:sma aspecﬁ' ed: quahﬁcatton he shall: fonhw:th
-ceasg 1o be amembel'ofsach authonty 1fhc ceases 10, ho]d
. such'post or. oFficéorif heceases 10 possesssuch' __li_ﬁt;gg_ipn_s'?;
" before‘the. explryqf it b ship: e
I‘OTX-L ATl AOC b ek 16 have ceaised to
FholdHispast pmfﬁee ‘erdly’by teason of his proceedmg '
“6n ieavc fira pg.rlod not e\t;eedmg four monlhs B

A

T67.(N Any rmmbcr other than an m-ofﬁcro membcr of the _— ' Ri-srwnation of
. - Board "of Managcmeng the Academic Council;or any . member-or oﬂ" ey -
other - rwersntyAuthonty or Cotnmittee.orDeanofa '~ ﬂi‘ llnlvcrsity
Facuol may resigh by K letter addmssed o the- Reglslrar )

L and the leIghaIIOHSha“ LaLc efféct-as saon as the !crlcr
: . is eceived by: meRIeglshar B -

~
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(2) Any oﬂlccr of the umvcrs.ty, whether salaried or othcn\ise, '-
Gther-than-a Dean may resign his office, by aletter addressed
to the Registrar. Such Resngnatlon shall take effect from the

to fill the vscaucy
8. (l} A peérsert: shall: be dwquallﬁcd far bcmgahosee{l as, and

) (a) - ifhe:is of unsqumimmd, ar -
o (b)
' ‘ dlsease, or. -
- (‘9 fifhe lsmurhdtsphazged msaivonl, ar
~ Ad) - ifhe Has been-convicted by-a Courtof. Law ofan

- the “‘question | shall

. or other- pmcecdmg shall lie-in any court’ of laW + agamst such
dec.15|onq _ , _

69 (I)'{he Ghanccllor may, on lh.c requcst oiithe Board
' T of Management. reriove the naine of 2 any pcrsqn me thc
. "__-reglster of. gmduaics or drploma holdersér. . SR
_ . ~fronvriembership ofany authomy oF hodv of thf:
i . um\:ersntx Jf L .
| S L) hmsgulll) ofgross'mlsoondmtand L
R :-;_-.(“) he actsprqud'l-cial toﬂmmtemst of‘i,haumvcrslty‘

S ;'_hmcncemem of the Aﬂ. urothwwts:m giwingoﬂ‘ﬁbt
mthe pmwslens of this'Act, the Stafe Government; s -
' “qecasion may require, may by ¢ ordér doanything which

.:62) Iﬂ any qucsnon anscs as'.ta whcﬁwr & person i has been,'

appﬁ:&tu |t<neeessaty for the purpnsc of mmoving the dlﬁ'lcnh}'

616 (83}
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" date’ &n which the same is &ccepled by the Authunty compgtent
-Dlsqual-iﬁcaﬁqn ‘
- for being a memberafany-of the. autharities.of ﬂ19 unzvcmty - forbeing ",
' mmbpr -
-ifhe is-deaf; mute- ar suffermg from any. comaglaus ~-of a_nthonty.' -
. offence involving moral turpitude and ‘seatence in’ Tespect
- -:_.ﬂwre oftb lmpnsonmcnt for not lcssihan snx monlhs, o
- - sibjéat lo: any ‘of. thcdxsquaﬁf ication mentidhed sub—mtlon(l) - -'
be refbrn:d “for~ {he, declmon ‘of the -
Chignicello7.and His decision there. o shatl e final diid:no s
SR .- Powgr to renmve
- the name df- any
L gradnalc or.
- ~|"djploma holder
. from. reg;stetor
S [rom mem bership
<" ol authority or .
_ e T badyofthe -
' ' SRR ; iUmvershy
S Prowd&d mmmemmwmrslmll aausaapreltmmgry e
. -:cn uuy tabe made ﬂnd ifhé is snu.sﬁegi,thﬂt‘pnm g5 B S
Remm al of
dll'ﬂcnmcs.

RN S S B SR R g e
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Short title, extent
and commencement.

Amendment of
Section 2.

Amendment of
Section 3.

Amendment of
Section 11.

CHHATTISGARH ACT
(No. 1 of 2018)

THE AYUSH AND HEALTH SCIENCES UNIVERSITY OF CHHATTISGARH

( AMENDMENT) ACT, 2016

An Act further to amend the Ayush and Health Sciences University of Chhattisgarh
Act, 2008 (No. 21 of 2008).

Be it enacted by the Chhattisgarh Legislature in the Sixty-seventh Year of the Republic of

- India, as follows :-

1. (1) This Act may be called the Ayush and Health Sciences University of Chhattisgarh
(Amendment) Act, 2016.
2) It extends to the whole State of Chhattisgarh.
(3) It shall come into force from the date of its publication in the Official Gazette.
2 After clause (k) of Section 2 of the Ayush and Health Sciences University of Chhattisgarh

Act, 2008 (No. 21 0f2008), (hereinafter referred to as the Principal Act), the following
shall be inserted, namely :-

“(k-1)

“Department” means department as declared by the University.”

3. In sub-section (1) of Section 3 of the Principal Act,-

®

(i)

(iii)

for the words “Ayush and Health Sciences University of Chhattisgarh”, the
words “Pandit Deendayal Upadhyay Memorial Health Sciences and Ayush
University of Chhattisgarh” shall be substituted;

for the punctuation semi colon “;”, the punctuation colon “:” shall be
substituted; and

X

below sub-section (1), the following shall be inserted, narﬁply -
“Provided that,-

(a) All the instrument, contract, degree, diploma, order, notification signed
in the name of'the Ayush and Health Sciences University of Chhattisgarh
shall be deemed to be issued in the name of Pandit Deendayal Upadhyay
Memorial Health Sciences and Ayush University of Chhattisgarh; and

(b) The cases pending before any Court, Tribunal or Authority, in which
the Ayush and Health Sciences University of Chhattisgarh is a party
shall continue in the same manner as if this amendment has not been
made.”

4, for sub-section (11) of Section 11 of the Principal Act, the following shall be substituted,
namely :-

'.f.(]l)

The Vice-chancellor may relinquish his office by resignation in writing under
his hand addressed to the Chancellor.”
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For sub-section (3) of Section 14 of the Principal Act, the following shall be substituted, Amendment  of
namely :- Section 14.
“(3) The Registrar shall be appointed on deputation by the State Government.”
In sub-section (3) of Section 19 of the Principal Act, for the word “ten”, the word “seven” ~ Amendment  of
shall be substituted. Section 19.
In sub-section (6) of Section 31 of the Principal Act, the words “shall be introduced” AmE_ndmenl of
shall be deleted. Section 31.

T, HZU 791 o ST, T ST W EuTed, T | i a9 e - 2018,





